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LOK SABHA

Friday, March 6, 1982 Phaiguna 16, 1913
(Saka) :

The Lok Sabha met at *
Eloven of the Clock
[MR. SPEAKER b the Chal}
OBITUARY REFERENCE
[English _
_ MR.SPEAKER: Honorable Members, |
have to inform the House of the sad demise

of one of our former colleague ShriMadeppa
Bandappa Kadadi.

Shri Kadadi was a Member of the Third
Lok Sabha during 1962-67

Shri Kadadi, an eminent social and
social, educational, commercialand

organisations connected with the develop-
ment of Sholapur. He was also a Member of
mmmrmmcm
tenary Commities.

. - Shd puudmyonz‘rFm
lfy. usmum.qmn

W'Mmhuulim.
and | am sure the House will join me In
Mwahm
tamlly.

Thlluumm“hm
a short while as a mark of respect 1o the

The Members then stood in sllsnce for a
short while

——

[Transiation] _

*142. SHRISURYANARAYAN YADAV:
Wil the Minister of FINANCE be pleased to
state:

= (a) the particulars of wholesale and.
Consumer Price indices of essential com-
modities during the last four months
[Rermeises

) tho menner b wivch the priess of

THE MINISTER OF STATE N THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a)to (c). Astate-

ment is laid on the Table of the House. -



' ’ - STATEMENT

"‘:"(n)mmamm
price indices of essential com-

during the last four moniths are .

o&nhmnnmzmly

() The wholesale and consumerprice

mukiplying the quotient by 100. Thoeum-
modRy index is arrived at as the simple
arithmotic average of price rélatives.of al
the varistidt included under that commod-

uﬁhMMm in tum,

worked oul as the weighted arithmetic mean
ofthe indices of the tems/sub-gloups/major

" umcus.tm

Oral Answers 4'
mmmmmmm

- casebasis of value of wholesale transaction

in the economy in'the case of the wholesale

* price index (WP1) and onthe basis of expen-

dRure incurred on the consumption of those

: mmmmmdmmm

price index (CPY).

(c) The Govemment has taken a num-
ber of measures to check price rise. These
include: strict fiscal discipline through re-
duction in fiscal defick, growth of money
supply and ban credit against price-ssnsi-
tive essential commodities, more effective
management of supply and demand of es-
sontial sensitive commodities, and strict
action against hoarders and profiteers. In-
centives are being provided for raising pro-
duction to ensure medium term stabillty in
prices. - ‘
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13 Oral Answers
[ Transliation)

SHRI SURVA NARAYAN YADAV: Mr.
admitted in the statement laid on the Table
that the wholesale prices have increased.
He has given detalled figures. There is no
co-relation between the wholesale price and
the prices charged by shops in rural areas.
there has been enon. ous rise in the whole-
sale prices and no rate list is displayed inthe
shops in rural areas. Is the Government
going to take some firm steps in this regard
so that the village people are supplied food

grains and other essential commodities at

reasonable rate?

SHRI RAMESHWAR THAKUR: This is
animportant question thatfoodgrains should
be made available to villagers in abundant
quantities at reasonable rates. k is done in
two ways. The first is the Public Distribution
System through which we supply essential
commodities and commodities of daily use
upto a limited quantity to the villagers. inthis
connection, at the initiative of the Hon.
Prime Minister, steps have been taken to
supply essential commodities in 1700 re-
‘mote blocks from 7th January, 1992. Apart
fromit, these tems are boughtbythe people
from the open market. all our etfort is made
to ensure that essential commodities are
available in required quantities in the open
market.

SHRI SURYA NARAYAN YADAV: Mr.
Speaker, sir, it appears from the hon.
Minister's reply that the Government does
nothave a concrete scheme. | have pointed
out clear that no commodity is available at
administered wholesale prices in the rural

areas. There is no proper co-relation be-

tween the prices. Has the Government for-
mulated any concrete scheme in this re-
gard? What is their scheme for future? This
is what | have asked and not about 1700

SHRI RAMESHWAR THAKUR: Mr.

Speaker, Sk, there are fair price shops in
rural areas for distribution of essential com-
‘modities 10 villages people at reasonable
rates. People bring various commodities at

PHALGUNA 186, 1913 (SAKA)

OHAmm 14

wholesale prices from Bazars and Mandis
also. We make all out efforts to see that
small markets functioing in rural areas or
smallshopkeepers there get adequate quan-
tities of commodities they need. But the
Govemment has no control over the com-
modities soid in the open market. As such,
the Government makes every efforts to
ensure that the wholesalers charge reason-
able prices. It keeps ‘strict vigil on such
wholesalers and cones down heavily on
these who hoardcommodities in large quan-
tities and sell themiat exhorbitant prices. if
the hon. Membianrwishes, | can give him the
figures. Seveps gction has been taken
against people: ifi different States of the
country and the.oig wholesalers found in-
dulging in Hoa'ding have been dealt with
firmly. Peopla:bave been arrested and put
behindbars. Imsn‘asureismstappmpﬁ-
it, the Government is

ate now.
maklnga!f efforts to see that wholesale
goods are f available to village people

- In required quantities at reasonable rates. If .

the hon. member has any suggestion, we
will consider it also.

(English}

SHRIK.P. SINGH DEO: The hon. Min-
ister in his vary detailed reply has given us
twotables. Thefirsttable indicates that most
of the increase is in the food articles. In the
latter part of his answer he said, apart from
the fiscal measures, strict action is being
taken against hoarders and profiteers.

| would like to know whether action
taken againsthoarders and profiteers are by
the Central Govemment or in conjunction
with the State Government. What s the
machinery and what is the effectiveness?

SHRIRAMESHWAR THAKUR:As it i
well known, the machinery is that of the
State Govemment andguidelines have been
issued by the Central Govemment, civil
Supplies Ministry, that all the State Govern- -
ments should cooperate in this operation;
should help to ensure that the goods avall-
able in the market are well distributed; they
are not hoarded; and those who are hoard-
ing the goods should be punished; neces-
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¢y action should be taken to ensure that (c) the percentage of amount of profits/
:o'ym\vdumlydmommhhn dividends eamed on these investments;

avaliable in the market are made; and profi-
teers and hoarders should not keep those
goods. There we need the cooperation of all
the State Govemments. Basically this op-
eration has to be carried by the State Gov-

SHRI K.P. SINGH DEO: What is the

effectiveness of this machinery? Ho has nat ~

told any thing about this.

~ SHRISUDHIR GIRL The hon. Minister
has said that they have no control over the
food articles soid in the market. in view of
this, may tknow formthe hon. Minister as to
whether they will resort to State trading in
foodgrains so that the prices of foodgrains
which are being consumed by the people
below the poverty line are not increased?

SHRI RAMESHWAR THAKUR: As we
have said, foodgrain is the most essential
commodity. Even when we make the
welgthage, we have given 57 per cent to
foodgrains for fuel, etc, we have given six
per cent; housing eight per cent; clothing -
eight per coent and other-.16 per cent. | am
just giving these, to show the importance we
give. .

So, food is the most essential thing and
itis of two parts. One is the food supply we
make of wheat and rice through the Public
Distribution System, where the Govemment
ensures the price. There is no intention that
the entirefood trade should betaken overby
the Government. There is no such intention.
R is not practicable and &t is not desirable
also.

Performance of Mutual Funds
“143. SHRI RAM KAPSE: Will the
Minister of FINANCE be pleased to state:

(a) the amount ‘collected by Mutual
Funds during 1990—91, bank-wise; .

(b) the names of industries/undertak-
ings in which the funds have been invested;

(d) the percentage of loss incurred, ¥
any, by such Mutual Funds during the above
period; and

. (e)the measures taken by the Govern-
ment to avoid such losses in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE(SHRI
RAMESHWAR THAKUR): (a)to (a). Astate-
ment is laid on the Table of the House.

STATEMENT

(l)b(c),'l'hemulcolbaadby.
Mutual Funds sponsored by banks for the
Year 1990-91 is given boby:-

Name
SBI Mutual Fund

Canbank Mutual Fund

Amount (Rs. in Crores)

| 1071.0

2117.2
266.0

indian bank Mutual Fund

BOI Mutual Fund 503.0

PNB Mutual Fund 81.2

Total: 4128.4
The names of the industries/undertak-

ings in which funds have been invesied are
not published in the accounts of Mutual
Funds. The Mutual Funds have declared
dividends in the range of 10% to 18% during
'1990-91 under thelr schemes. AH the
schemes of Mutual Funds have eamed

proﬂs.»
SHRI RAM KAPSE: Will the Govern-
ment lay on the Table of the House, the list

of industries and undertakings inwhichfunds
have been invested? ¥ yes, when?

in the reply, the hon. Minister has men-
tioned that they are not published in the
accounts of the mutual funds. ¥ it is not
published, may | know whether the Govem-



able of the House?

SHRIRAM KAPSE: Taking into consid-
eration the present bank interest rates, what
efforts will be made to increase the range of
dividends paid by the Mutual Funds so that
‘the Mutual Funds attract more funds?

SHRI RAMESHWAR THAKUR: We
have already given that the dividend rates
which is between 10 per cent and 18 per
cent.

SHRI RAM KAPSE: But.bmkm
‘rates are much more.

SHRI RAMESWHAR THAKUR: The
deposlkt rate is not much.

SHRIRAMEWSHWAR THAKUR: Yes,
it is more. But, we have also given certain
incentives. We have even given cashincen-
tives to the Mutual Funds.

SHRI RUPCHAND PAL: May | know

fromthe hon. Ministerwhether itis afactthat -

some cases of gross imegularities have
been detected with regard to three Mutual
Funds, by SEBI and alithe translations have
been stopped by SEBI very recently be-
cause of the kregularities?- :

SHRIRAMESHGWAR THAKUR: There

* was an examintion by the SEBI and we may

call It inspection. After the inspection by the
SEBI, the matter was réferred to the Re-

Oral Adswers PHALGUNA 16, 1913 (SAKA)
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serve Bank. The Reserve bank has asked
themio have a special audit conducted of al

mmammm
Funds.

in regard to other Banks aiso, the na-
ture of the irregularities is of a gomrd
nature. There is no financial
umamammmm
the questions s of procedures. They are
new institutions, as you know. Recently the
Govemment of india appointed Dave Com-
mittee which was specially appointed to
examine the working and that Commitiee
submitied its report. After consultation with
the SEBI and the Reserve Bank, the Gov-
emment of india have given detalled guide-
lines 1o all the Mutual Funds so that they are
able to look after the operations within the
guidelines; andthose who have violated the
earfier guidelines of the Reserve Bankhave
been asked to ensure that these guidelines
are strictly adhered to, in future.

SHRI A. CHARLES: Even though the
Govemment of india had laid down guide-
lines forthe functioing ofthese Mutual Funds,
there are many small financial institutions
functioning all over, which do not come
underthe Mutual Funds. In Kerala, they are
called biade There are a lot of
Instances where the deposits of the poor
mmmmmﬁmm
cheated by them.

So, may | know from the hon. Minister
whether the Government of india will con-
duct an inquiry and take sultable action
against such smallfinancialinstitutions which
commit fraud on the country and the people.

SHRI RAMESHWAR THAKUR: The
question refers to the Mutual Funds. We
have only eight Mutual funds in the country.
they are all in the public sector. We have
taken sufficient care o ensure that there are

no irregularities.

Sofar as the other past is concemed, t
Is looked after by the Reserve Bank of india.
Wewill certainly informthe /Reserve bank to
take care of such irregularities.
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19. Oral Ansyers MARCH 6, 1992 )
) lemyMimum ' THE DEPUTY MINISTER IN THE MIN-
waniediobedeak wthbythehon. Member, ISTRY OF TEXTILES (SHR! ASHOK
wo will take a special care for that. GEHLOT): (a) to (1). A statement is laid on
i the Tabile of the House.

{Translation) ’

. STATEMENT

Textile and Cotton yarn Mills

*144. SHRI DAU DAYAL JOSHI:
SHRI ANADI CHARAN DAS:

Will the Minister of TEXTILES be
pleased to state:

. (a) the names of the textile and cotton
yam mills inthe public and private sectors as
on December 31, 1991, state-wise and sec-
tor-wise;

(b) the details of such mills which have

beenclosed down orboeomsickdurimtln
last one year;

(c)the quantum of loss in production as
a result thereof;

() the number of workers who lost their
employment, mill-wise;

(e) whether the Govemment propose
to hand over these sick as well as closed
milisto the workers or allow the participation
of workers | management; and

(T) ¥ 50, the steps taken or proposed to
be taken in this regard?

(a) As on 31st December, 1991 there
were 1084 cotton/man-made flbre textile
mills and 139 weaving units in the country.
List | of mills state-wise and sector-wise is

. enclosed.

(b) Out of the above 1084 yarm/textile -
producing mills 25 milis were closed during
last one year affecting 38242 workers. Un--
der the Sick Industrial (Special
Previsions) Act, 1985 cases of 24 sick textile-
mills have been registered with BIFR during
1991.

(c) The estimated loss of production of
yam/cloth due to closure of these mills
during last one year was 18.10 million. kg.
and 34.59 million sq. mts. respectively.

(d) Details of mill-wise workers who lost
their employment is at List -Il.

(e) and (f). Government would wel-
come the participation of workers in the
Management and shall encourage the work-
ers to form fo run a opart or
whole of a unit in the event of its closure or
liquidation.

. List
Names of Textiles and Cotton Yam Millis as on 31-12-1991

- 8.No. Name of the Mik/Management

333
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S.No.  Name of the Mil/Management

1

2

®© ® N O 0 &

10.

11.

12,

13.

4.

18,
16.
1.
18.

19.

/A,

»

Anantapur Cotton Mills Ltd.

Tirupathi Cotton Mills

The Andhra Co-op. Spinning Mills Lid.

The Chirala Co-op. Spinning Mills Ld,
The Rajamundry Co-op. Spinning Mills Lid.
The Neflore Co-op. Spinning Mills Lid.
Karim Nagar Co-op. Spinning Mills Lid.
Aditabad Cotton Growers Co-op.

Splaning MiRs |

Sathavahana Cotton Growers
Oo-op Spinning Mills Ltd.

- The Nandyaﬁ:o-op Spnning
Mits Lid”

The Parchur Cotton Growers
Co-op. spinning Mills Ltd.

The Hemalatha Textiles Lid.
The Rayalseema Mills Ltd.

Shree Satyanarayana Spg. Milis
Lid.

Kothari industrial Corporation Lid.
Sree Akkamamba Textiles Ltd.
Mdmcmonmua
samrayarmm

Sree Venkatacheiapathi Mills Lid.
Mahavir Cotton Mills Ltd.

SIS IS AR R EL
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S.No.  Name of the MiManagement
1. 2
25.  Super Spinning Mills Lid.  Private
26.  Suryalakshmi Cotton Mills Private
o er. Yemmiganur Sping Mills Ltd. Private
28. Sarvaraya Textiles Lid. Private
20.  Abirami Cotton Mills Ltd. Private
30.  Telangana Spg. and Wvg. Mills Ltd. Private
31. Penguin Textles Ltd. Private
2. Manpalle Spg. Mills Ld. Private
33. Vijaya Spinnihg Mill s Ltd. | Private
34. Telangana Spg. and Wvg Mills Ltd. Private
3s. Suryavashi Spg. Mills Lid. Private
3.  Gomathy Spinner  Private
37 Sree Srinivasa Spg. Mills P. Ltd. Private
Sutha Sewing Threads P. Ld. Private
39, Raghu Spg. and Wvg. Mills Private
40. Priyadarshani Spg. Mills Ltd. Private
41.  Jyothi Prakash Spg. Mills Ltd. Private
42. Annavaram Spg. Mills Ltd. Private
£, Precot Mils ' Private
44, Sree Venkateswara Spg. Mills Private
45.  SuperSpg. MilisLtd. Private
46. Shree manutacturing Co. Ltd. Private
47. Sree Kalyana SrinWasa Tex. Ltd. Private
Pioneer Spg & Wvg. Mil Ltd. Private
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S.No. Name of the Mit/Management

1. 2

49.  Patodia Spg. Mils. Private_
50.  Sree Satyam Spg. & Wvg. Mills Ltd. Private
51.  Sree Ramakrishna Mills (CBE) Ltd. Private
52.  Chida Spg. Mills P. Ltd Private
53.  Katiya Textiles Private
54. Cuppapah Spg. Mills. Lid. Private
55.  Amaravathi Textiles P. Ltd. Private
56.  Suryalatha Sug. Mills. Lid. Private
57.  Suryavanshi Spg. Mills. Ltd. Private
56.  Shri Anathalakashmi Textlles P. Lid. Private
59.  Sabhari Spg. Mills. Ltd. Private
60.  Shri Maruti Textiles id. Private
61.  Parkins Textiles P. L1d. Private
62.  Sree Saraswathi Mills Lid. Private
63. W Feno Fibres kd. Private
64. Sree Venkiaraya Cotton Mills Prlvata
65  S.LS. Textiles Lid. Private
66. S. Dhanlaumzi Roto Spinners P. Ltd. Private
67.  Krishanaganga Spg Milis Ltd. Private
88.  T.T.Industries Textiles Ltd. Joint

Assam
69.  Associated Industries Assam Ltd. NTC
70. Assam Polyster Co-op. society Ltd. Co-op
n. Assam Cotton Mills Private
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S.No.  Name of the MiManagement
i 2
72. . Assam State Textile Corpon. Ltd. sTC
73.:  Assam Synthex Lid. No. 2
Bihar
74 The Bihar Co-op. Weavers Spg. M ilis NTC
75. Bhagalpur Co-op. Spg. Mills Ltd. Co-op.-
76. Pandaul Co-op. Spg. Mills Ltd. Co-op.
77.  Siwan Co-op. Spg. Mils Ld. Co-op.
78.  Mahalakshmi Fibres and industries Lid. private
79.  Dumraon Texties Lid. Private
80.  Bihar Cotton Mills Lid. Private
Gujarat (Ahmedabad):
81.  Fine Knitting Co. Ltd. NTC
82.  Starof Gujarat Texiiles Mills Rd. Private
83. Guijarat Spg. Mills " Private
84.  Hathisingh Mfg. Co. Ltd.  Private
85.  Saurashtra Co-op. Spg. Milis Rd. Co-op.
86.  Surat Dist. Co-op. Spg. Mills id. Co-op.
87.  The Narmada Reo-utpadkoni Sah Spg. Co-op.
Milis Ltd.
88.  The Sabrakatha Jila Roo-Utpa
Dkoni co-op. Spg. Mills Ltd. Co-op.
89.  New india Indusiries Lid. Private
90.  PEM Polytex id. private
9. Shree Mahuva Spg. Mills Co.op. Ltd Private
92.  ShriBhagawati Spg. and Wvg. Woks rivate
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YSNo.  Name of the MiltManagement

B2 2
‘g3, AwunodayaMilsld. - ° Private
94.  Gandhidham Spg. and Mig. Co. Ltd. ' Private
95. Rajprakash Spg. Mills itd.. - Private
»96. The Bombay Dyeing and MFg, Co. Ltd Private
97. Shree Mandvi Spg. Mills Ltd. Private
98. Guijrat Spinners Ltd. Private
99. Suketu Textiles Private
100.  Excel Spinners Private
101. Vishaldeep Spg. Mills Ltd. Private
i102. The Surat Textiles Mills Ltd. Private
1103, The Prithwi Cotton Mills Prfvate
1. L.D. Textile industries Ltd. Private
105. Kaytee Cotsynth Industries Ltd. Private
106. Bengal Tea & Fabrics Ltd. Private
107. Santarm spinners P. Lid., Private
108. Madhu Textiles Ahamendabad Ltd. Private
Yoo, Hafed Spg. Mills (Hansi Co-op. Spg.) Private
110.  Hissar Textiles Mills ' Private
11, Usha Spg. and Wvg. Milis Ltd. Private
112, Mohan Spg. Mills Private
113.  Jawala Textiles Mills Private
114, GIM Synthetice Ltd. > Private
115, Eison Gotion Mills Pvt. Ltd. Privates
'_116. ~ Shree Saraswati Spg. Mills Private
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SNo.  Name of the Mil/Management
7 2
117.  Goel Spg. Wvg. Mills Private .
‘118. K.C. Textiles Ltd. Private
119. Pasupati Spg. and Wvg. Mills Ltd. Private
120. Rama Fibres Ltd. Private
121. H P Cotton Textiles Mills Ltd. Private ‘
122, East India Synthex Lid. Private
123. Chenab Textiles Mills Private
124. Hindustan Electrographite Ltd.  ~- Private
Karnataka:
125.  Shree Yallamma Cotton Woollen NTC
and Silk Mills
126. Bagalkot Co-op. Spg. Mill; Ltd. Co-op.
127. Bijapur Co-op. Spg. Mills Ltd. Co-op.
128. The Gadag Co-op Textile Mills Co-op.
129.  The CO-operative Spg. Mills Ltd. Co-op.
130. The Banhatti Co-op. Cotton Mills Ltd. Co-op
131. The Belgaon Co-op Mills Ltd. Co-op
132 The Farmers Co-op Spg: Mills Ltd Co-op
133. Malarabha Co-op. Spg. Mills Itd. Private
134 Chandra Spg. and Wvg. Mills Pvt. Ltd. Private
135. The Nandi Hassbi Textiles Mills Ltd. &'ili}ége
136. Sree Gansar Textiles Mills Ltd. Private
37, Shree Chandrodaya Miis Ltc. Private
128 Sree Siddeswara Textile Miiis Private

(P Lid
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139.  Sbhree Siddeswara Textiles Milis Private
140. Subhadra TExtiles Pwt. Ltd. Private
141. The Devangere Cotton Mills Ltd. Private
142. Chigateri Mills Private
143. Sri Anjaneya Cotton Mills Pvt. Ltd.' Private
144 Beclay Spg. and ng Co. Ltd Private
145. Sree Vallappa Textiles Ltd. Pr;vate
146.  Dodhallapur Spg. Mills Ltd. Private
147. Sujata Textile Mills Private
148. Sree Meenakshi Sundaram Textiles Private
149 Shri Shankara Textiles Mills Private
150 Bhoruka Textiles | Privaje
151 Sree Kumarvel Textiles Ltd. - Private
152 Sridevi Textiles P. Ltd. Private
153 Velan Textlb.s P. Ltd. Private
15¢. Sri Kottureswara Spg. Mills Private
155. Mari; Spinners P. Ltd. Private
156. Vishnu Texitiles Ltd. Private
157.  Sona Synthetics . Private
Kerala
158.  Appagappa Textiles Cochin Mills - NTC
159. Vijayamohini Mills Ltd. NTC
'160.  Cannanore Spg. and Wvg. Mill NTC

161.  The Cannore Co-op. spg. Mills Ltd. Co-op..
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162.  The Mallapuram Co-o0p. Sspg. Mills L1d.
463.  The Quilon Co-op. Spg. Mils Lid.
164, The Trichur Co-op. Spg. Mills Lid.
165"  The Asok Textlles Lid.
166.  Rajagopal Textile Mills P Lid.
167. Kahyao cotton Mills Ltd.
168,  Vanaja Textiles hd.
169.  Madura Coats Ltd.
170.  Precot Mills d.
171, GIN TExtles Lid.
172.  Madras Spinners Lid.
173.  The Calict Moder Spg. and
Wivg. Mills Ltd.
174.  Trichur Cotton Mils Lid.
175.  Sri Phahgawathi Textiles Lid.
176.  Keraia Lakshmi Mils
177.  Trwandrum Spg. Mils kd,
176.  Thruvepathi Mills P. td.
179. Kottayam Textiles
180.  Kerala spinners Lid.
181, Prabhuram Mils Lid.
Madhya Pradesh ,
182.  The Co-op. spg. Mills Kd.
183.  Jawahartal Nehur Sahsoot Mills hd.
184.  Mimar Textiles Ad.

{Ganon Dunkerly & Co, L1d.)

Private

Private

i
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185. Bilaspur Spg. Mills and Insudstries kd. . - Pmdo :
186.  Bharat Commerde and Industies Ld. B Private
187.  Madhumilan Synthex - Private
188.  Hope Tectulles . Private
189,  Hind Syntex kd. - . Private
190.  Hind Syantex Ltd. B a . Private
191. . - M.P. State Textile Corploration
Lid. (Advani spinners Mills) . sTC
Maharashtra (Bombay)
192.  Dawn Mills Co. Lid. - Private
193.  Barashi Texthe Mils - NTC
194.  Sri Markanadeya Mathmag Vinkar B Co-op
195.  The Decan Co-op Spg. Mills Lid. - Co-op
196.  Nagapur Venkar Sahakarl Soot Girmi - Co-op
Wialkyadl '
197. Aut;mval&muco-opsln.lﬁls - ~ Co-op
198.  .Sholapur Vinbkar Sahakarl Scot Girani ' - Co-op
199.  Vishwa Bharati Spg And Wvg Co-0p _ . Co-op
Socitery Ltd.
200.  Kokhapur Zia Shetakari Vinkari . Co-op
Sahscot Gimi Lid.
201. mwcmemco-opmm . Co-op
202.  Maharashtra Co-oP SPG. Mills Ltd. - Co-op
203, Co-op

The Nanded Utpadak Sha Scot Gimi . -
Maryadht
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204.  Shirampur Taluka Kapus Utpadak coop
Samscot Gini mayadit :
| 205,  Vasant Sah Shetkarl Scot-Wakapad Co-op
" Gimilu., _
206. Yeotmal Zila Sah Soot Wa Kapad Co-op
Girin | Lwd.,
207.  Jawahar Sah kapus utpadak Soot Co-0p
Gim 1 Ld. |
209. Aurangabad Zidah Ssah Soot Co-op
Gimi Lid.. - :
210.  Yeshwant Sah Soot Gimi Diyamt Co-op
'211. The Malirgaon Co-op Spg Mills Ltd. Co-op
212.  Nask Distt. Co-op Spg. Mills L1d. Co-op
213.  Rahuri Talura Shetkari Sah Soot Co-op
Gimi Lid.

214.  ichakaranji Sah soot Lid. ' Co-op
215.  Nagpur Zita Shetikari Sah Scoot Gimi " Co—op
Ld. .

216.  Nalaganga Sahakari Sootgmi kd Co-op
217.  The Nelakanth Sah Soot Gimi Lid Co-op
218.  Prabhavati Sah Soot Gimi Maryadt Co-op
219.  Shi Swami Samakih Shetkar-Wavinkarl Co-op

- Sah Soot Gimi Lid.
220.  Shetkari Sahakar Soot Gimi Ltd Co-op
221.  Loknayak Jayapkakash Narayan Co-op
Sahsoot Girni L1d.
Co-op
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223. .ll-:ahar Shstkari Sahsoot Gimi Co-op
224. z:v Maharashtra Sahakari Soot Girni Co-op
225.  Wardha Zilla Shetrari Sah Soot Co-op
. Gim i Ltd.
226. Shri Jagadamba Anusuchit Jati Co-op
Shet - Vin- Sah Scot Girni Ltd .
227.  Sanjayagandhi kapus utpadah Co-0p
228.  Babasaheb Naik Sah Soot Gimi Co-op
229, Maratha Textiles Mills_ Private
230.  Janathe Spg. Mills Pvt. Lid Co-op
231.  Lokmanya Mills Bakshi Ltd. Private
232. Kiran Spg. Mills Private
233. Vardhan Syntex Private
234.  Katare Spg. Mills Ltd. Private
235. New kavi Spg & Mfg Co Private
236.©  Niwas Spg. Mills Lid. - Private
237.  Warud Textile Mills Lid., Private
238.  Janspinnerslid. Prival
239.  Orient Syntex Ltd private
240.  VijayMils, UAC STC.
Orissa
241, Orissa Cotton Mills Lid. NTC

242.  Orissa Weavers Co-op Spg. Milis Lid. Go-op
243.  Kalinga Weavers Co-op spg. Mills Ltd. Co-op
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244.  Utkal Weavers Co-op Spg. Mills Lid. Co-op
245S. Gangapur Weavers Co-op Sspg. Mills lld Co-op
248. Jagannatha Weavers Co-op spg. Mills Ltd. Co-op:
247. ° Sarala Weavers Co-op Mills Spg Mills Ltd. Co-op
248. Orissa Spg. Mills P. Ltd. Private
249.  Baruipada Spg. Mills Private
250.  Bhaskar Textile Mills sTC
251.  Aska Spg. Mills sTc
252, Sonepur. Mills Ltd. Gowt.
Punjab .
253. Punjab Hoslary and Textiles Milis Ltd. NTC
254, Kharar Textile Mills NTC
255.  Suraj Texme Mills NTC
256. The Kotkapura Co-op Spg. Mills Ltd. Co-op
257. The Malout Co-op Spg. Mills Lid. " Co-op
258.  The Abohar Co-op Spg. Mills Lid. Co-op
- 259. The Mansa Cco-op Sspg. Mills Ltd. Co-op
260. Barnala Co-op Spg. Mills Ltd. Co-op
261.  The Goindwal Cq-op Spg. Mills Co-o0p
262.  Shri Bhawani Cotton Mills and Industries
Ltd. Private
263.-  Bharat Commerce and Industries Ltd. Private
264: Vardhaman Spg. and General mills Ltd. Private
Mahavir Spg. Mills Ltd. V

Private
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267.  Punjab Spg. and Wvg. Milis Ltd. Private
268. Nahar Finbres Ld. Private -

(Hero Fibres Ltd.)
269. Punjab Fibres Ltd. Mo
270. Maiwa Cotton Spg. Mills Ltd. Private
271. The General Industrial Scoety Ltd.

(North india Spg. Mills) Private
272.  Punjab Mohta Polytex Lid. Joipt
Rajasthan
273. Udipur Cotton Milis MTC
274. - Shri Bijay Cotton Mills NTC
275.  Rajasthan Co-op Spg. Mills Lid. Co-op
276. Ganaganagar Sahakari Spg. Mills Ltd: Co-op
277.  The Gangapur Co-op Spg. Milis Ltd. Co-op
278.  Jaipur Spg & Wvg. Mills Ltd. Private
279.  Podar Spg. Mills Private
280, Rajasthan Textiles Mills Private
281.  Sudarshan Textiles private
282. Bhilwara Spinners Ltq. Private
283. Tirupati Fibl’es and Inds. Lid. Private
284.  Derby Textles Lid. Private
285. Modemn Tbreads (india) L1d. Private
286.  Jaipur Syntex Ltd. Private
287. Sagar Spg. Mills Lid. Privale
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288.  Ajay Papar Mills Ltd/ Private
289. Banswara Syntex Ltd. Private
200.  Modem Syntex (India) Ltd. Private
291.  Relianla Chemotex Indus. Ltd. Private
292. Jipur Polyspin Ltd. Private
293. Shruti Synt;eﬂes Ld. Private
294 Orient Snlex. Private
(Prop. Ajay Paper Mills Ltd.)
205, RMabdovTcxﬂes Private
(Sidha Syntex) -
296.  ShriRajasthan s§nmx Ld. Private
297.  Super Syncotex (India) Ltd. Private
298.  Saraf Synthetics (Raj.) Ltd. Private
Tamil Nadu (Coimbatore)
299.  Jpthi Mills 'NTC
300.  Oankahja Mills Ltd. NTC
301.  Krishnavaeni TExtile Mills NTC
302.  Om Prakasakti Mills NTC
303.  Shr Rangavilas Gng. Spg.
and Wvg. Milis NTC
| 304. - Combodia Mills NTC.
. 305.  The periyar Dist Ct;-op
» Spg. Mills Lid. Co-op.
308.  The Pudukottaai Dist Co-op
. Spg. Milis L1d. Co-op
307.  SriJagannatha Textiles '
Lid. Pwvt.
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308.  Asher Textiles Lid. ‘ | P
309.  Sri Vardaraja Textile ‘

P. Ltd. Pvt.
310. The Coimbators Pionesr

Mills Ltd. Pvt.
311. Gnanambikal Mills Ltd. PV,
312. Janardhana Mills Ltd. Pwt.
313.  Jayalakshmir Mills

(P.) Lid. Pwvt.
3147_ The kasthuri Mills Ltd. Pwvt.
315. Kadri Mills CBE Ltd. Pwvt.
316. Sivananda Mills Ltd. Pvt
317.  The Kumaran Milis td. Pvt.
318. Rajanarayan Textiles P. Ltd. Pwt.
319. The Palani Andvar Mills Ltd. Pt
320. Akila Textiles Ltd.

(premier Miils Ltd.) ] Pt
321Marudhamalai Ssri Murgan

Tox!les Ltd. Pvt.
322. Kwality Son. Mills (P) Ltd. Pwvi.
323, RajaakshmiMilsLid, PW.
324. Saroja Mills Ltd. Pvt.
325. Sri Kannapiran Mils Ltd. Pwvt.
326.  Chandra Textiles Ltd. PV
327. Sri Balsubramania Mills Ltd. Pwt.
32@. Sri Karthikeya Spg. And .

Wyg. Mills Ltd.



SNo. . Name of the MilManagement '
1 2
329.  Sri Natesar Spg. & Wvg. Mills Ltd. Pv.
330. Ramk-rishna Mills CBE Ltd. Pw.
331.  The Squthem Textiles Lid. PV,
332.  The Vliay lakshmi Mills Ltd. Pv.
333.  DPF. Textiles Ltd. Pvt.
334.  The Coimbatore Pioneer Mills
B Unit. Pvt.
335, Sri Harl Mills P L1d. PU.
336.  The Narsimha Mills Ltd. PV,
337.  Tirupur Coolon Spg. & Wvg
Mills Ltd. Pwvt.
338.  The sujani Textiles P.Lid. PV,
339.  Kadaswamy Spg. Mils Pv.
340.  Tirupar Textiles P. L1d Unit-2 Pv.
341.  Ravesndra Mills Lid. Pwvt.
342.  Srinarendraja Texhies Lid. Pwt.
343.  Vijaeswari Textiles Lid. Pv.
344. Sri Ramnarayan Mills Ltd. Pwvt.
345. _ Seivraja milis P. Ltd. Pwi.
346. Gaugaraaiam Pw.
347.  Sri Padma Mills Lid. P
348.  Parashanth Textiles P. Ltd. Pv.
M. VR Textiles P. Ltd. Pu.
350.  SriSakthi Textiles (P) Ltd. Pv.
351.  Bhiwani Mills Lid. v
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352. The Anandkumar Mills Ltd. Pwvt.
353.  Suryaprabha Milis Lid. Pv.
354. ‘T;napur Textiles P. Lid. Pwvt.
355.  Madhu Spg. & Wvg Mills P Ltd. - PW,
356.  Sri Karunambikai Mills Ltd. PV
357.  The Gobald Textiles P. Lid. Py,
358. Sanun}. Tectiles P. Lid. vt
359. Kothari industrial Corporation Ltd. Pvt.
360.  The Lakshmi Milis Co.Ltd. Pvi.
361.  Sri Rani Lakhmi Gng Spg. & Wvg Mills
P.Lid. P
362. Tamilnadu Spining Mills Pvi.
363.  Cardwell Spg. Milis P. Ltd. Pvt.
364.  Shri Narasimha Textiles Mills P. Ltd. Pv.
365.  Tirumurthi Mills Pvt.
366. Venkaram Textiles P. Ltd. Pwvt.
367.  The Meenakashi vilasa Co-op Lid. .
368. Narayan Krishna Spinners Ltd. Pvt.
369.  Shree Arunachaleshwarar Mills PVt
370.  KP. Textiles Pvt.
371.  G.TK. Textiles P. Lid. Pvt.
372.  Marudhamalai Andavar Wng. & Spg. Mllls
Ld. ' , Pvt.
37 Ramiakshmi Spinners (P) Ltd. Pvt.
374, Vyas Textiles P




55 Ora! Answers ) MARCH 6, 1992

Oral Answers 56

S.No. Name of the Mil/Management

1. 2.

375. Thirumuruagan Textiles
376. G.T.V. Spinners

377. Coimbatore Popular Spg. Mills P. Ltd.

378. Palani Andavar Cotton Synthetic
Spinners Ltd.

379. Shri Geetha Laxmi Textiles

380. K.P.K. Spg. Mills Ltd.
' (Kayenar Textile Ltd.)

381. Kongarar Spinners Ltd.

382. | Asha Textiles

383. Shri Renuga Textils Mills Ltd.
384. Kalaivani Textiles

385. Hindustan Spinners

386.  Swamy & Co.

387.  K.C.S. Spinners

388. R.A..V. Textiles (P) Ltd.
(Rams Textiles).

389. Ennar Spg. Mills

390. 'Sampuma Shree Spg mills P. Ltd,
(Sshri L akshmi Spinners)..

391, Ellen Textiles P. Ltd.
392. Swarnambikai Textiles
393. Mak India P.Ltd.

394. The Krishna Mills P.Ltd.
395. Subbiah Textiles. -

396.  Jalaram Spg. Mills

22 223

3223222232

2.2

222222 ¢%
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397. K. N.M. Textiles
(Prop. ehandra‘ Eng. Works)

398. Sujay spinners

399. K. Sivasubramaniam Spinneﬁ P. Ltd.
400. Sree Meenakshi Spinners P. Ltd.
401. ! Hln&ustan Textiles

402. Viddyasagar Textiles Ltd.
403. R. J. Infustrties. .

404. Sri lyyan Textiles Mills (P) Ltd.
405. Hamsaveni Spinners P. Ltd.
406. - Umayal Spinners P.Ltd.

407. ° -Sivasubramania Textiles
408. Sri Kalpana Spinners P. Ltd.
409. T.C. A Spg. Mills

410. Rajashri Spg. Mills P. Ltd.
411, D.B.V. Cotton Mills P. Ltd.
412. Shri Lakshmi textiles

413. M.M. & Sons TExtiles

414, C.R. Spinners

415. Coimbatore TExtiles Products
416. P.S,G.v. Textiles 9P) Ltd.

417. Sri Rani Mills P.Ltd.

418. . Aruna Cotton Mills

419. Prabhu Textiles

P2R2¥PR2 2223222222222 222222

420. Sri Ranga Spinners -
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SdVaﬁkateswafa

421

422.  Sree Ranga Textiles P. L1d.
423 Sivajothi Spinners

424.  Surya Spg Mills P. Lid.

425. Devaki Textiles

Makesh Spinners

Baji spinners

Super Textiles

Shri Shanamuga Textile
Vasam Spg. Milis P. Ltd.

Sree Alagulakshmi Mills P. Lid.
Namburar Spinning Mills
Naina Mohanmad Spg. Mills P. Lid.
Sri Janarddhana Mills

Sree Venkatesa Spinners
Sree Ranganathar l‘ills

C.S. Spinning Mills

Sri Vankatewara Textiles
.Sri Palani Andavar Textiles

EE s B EbBREAREEEEE

Kalyani Yarn Processors P.Ltd.
Premier Mills Ltd. (Akila Textiles)
- Rugmini Rfm Raghav Spinners P. Ltd.

Sri Theivasigamani spinners

558

Venkatesa Spinners P. Lid: . -

?2?FPRTTrTrrErRrETRTIZZZZZ2E
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446. Saptagiri spg. Mills P: Ltd.
447. Sree Venkatram Textilers P. Ltd.
448. Kalavani Sp[inners P. Ltd.
449. Sudha Spinning Mills.
Bharath Textiles
Shre Shakti Spinners

Coimbatore Sree Deepa Textile Mills P. Ltd.

Sri Satupathy Textiles

REREGS

Sangeath Textiles P. Ltd.

222222222

455. Jagaseswaran Textiles P. Ltd.

456. Mary\udhamali Sri Vekmurgan Textiles
. No.4

457. Vishnu Lakshmi Miils P. Ltd.
458. maruthi Textiles

459. Sri Vaseva Textiles Ltd.

460. Sri Vasdeva Textiles Ltd.

461. Sri Vishn upria Spinners

462. Sivasakthi Spinners

463. Lakshana Cotton Spg. mills Lid.
464, . Durairaj Milis P.Ltd.

465. Dinesh Textiles

466. C.P. G. Textiles
467. Victory Spinners

2222222322222

468. Centwin Textile Milis P. Ltd.
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463  RAV. TExtiles (P) Ltd.

470.  Nachiar Spg. Mills. P. Lid.

471, Sulochan Cotton Spg. Mills Ltd.
472S.V. Sp. B. Spinners (P) Lid.

473. ° Sri Ramakrishna Mills (CBE) Ltd Unit-Il
474. ‘The Kumaran Mills Ltd Unit-1l

47s. _A nadavar Cotton Mills P. Ltd.

476. i’rima Products (P). Ltd.

477. Akshay Textiles pvt. Ltd.

478.  The Rajalakshmi Mills Ltd.

479. G.K.D. Textiles
(Udmalpet Textiles Ltd)

480. Shri Ambal Mills P. Ltd.
481, Essorpre mills Lid.
482. The Suguna Mills P. Ltd.

483. Mahalakshmi Mills Ltd.
(Vo. Shri katteri Textiles (P) Ltd.).

484. Veeiay Syntex P. Ltd.

Tamilnadu

485. Sri Lothandaram Spg. Mills

486.  Balaram Varma Textile Miils

487, Pioners Spinners

488. Laleswarar Mills Ltd.

489. Ramanathapuram Dist. Co.op Spg. Mills
490. The South India Co-op Spg. Mills Ltd.

2222222222

22232

2 2

NTC
NTC
NTC
Co-op

Co-op
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491

492.
493.

494,

495.

496.

497.
498.

499,

501.

5 8 BB

506.
507.

508.

510.
511.
512.

The Sriviliputhur Co-op Spg. Mills Ltd.
The Truchendur Co-op Spg. Mills Ltd.
The Salem Co-op Spg. MillsLtd.

Tiruchirapalli dist. Co-op spg. Mills
Co. Ltd.

Thanjavur Dist Co-op Spg. Mills Ltd

'South Arct Dist Co-op Mills Ltd.

The North Arcot dist. Co-op spg. Mills Ltd.
Madurai Dist. Co-op Spg. Mills Ltd.
Kanyakumari Dist Co-op Spglimills Ltd.
South India Co-op Spg. Millss Ltd.

Kancheepuram Kamalakshiamman Co-op Spg.
Mills Ltd,

Bharathi co-op Spg. Mills~ Ltd.

The Misereor Co-op Spg. Mills Ltd.

The Dharmapuri Dist. Co-op Spg, Mill Ld.
The Dhamauri Dist. Co-op Spg. Mills Ltd.

Muthu Spg. Mills P L1d.

" The Rajrathna Mills Ltd.

Cavery Sspg. and Wvg. Mills Ltd.

Thlmmhl Milis
Thriumalai Mills
Karpr Mills Ltd,
The Gomathy Spg. Mills

I O

Co-op

Co-op
Co-op

Co-op
Co-op
Co-op
Co-op
Private
Private
Private
Private
Private
Private -

Private
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513.  The Lakshmi Mills Co. Ltd. Branch Private
514.  The Vijay Kumar Mills Lid. Private
515.  Madura Coata Co Ltd, Private
516.  Varadhalakshmi Mills Lid. Private
517.  Madddurrai Coats Co.Ltd. Private
518.  Nelilai Cotton Mills Lid. Private
.519.  Mahaiakshmi Textile Mills Ltd. Private
520.  shri Meenakashi Mills Ltd., Private
521. Tirupur Textiles P Ltd. Private
522.  Tuticorin Spg. Mills Ltd. Private
523.  Rajapalyam Mills Lid. Private
524.  Rahjeshwari Mills Lid. Private
525.  The Nati:.onal Sewing Thread Co. Ltd. Spg. Mills Private
526.  Soundaraja Mills Ltd. Private
§27.  Sri Ganapathy Milis Co. Ltd, * Private
528.  Sri Bharathi Cotton Mills P Ltd, Private
529.  Sree Visalakshi Mills P. Ltd, Private
530. Gitanjali Mills Ltd. i Private
531.  ShriJayajothi and Co; Pvi. Ltd
(Sri Shanmugar Mills) Private
532,  Thiakesar Alai Private
533. Thriumanagal Mills Ltd. Private
534. Sree Uma Parameswari Mills Ltd. Private
535.  Rukmini Mills Ltd. Private
536.  Thiarajar Mills Ltd, Private
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537.  Sri Nachammai Cotton Mills Ltd. : Private
(The Jawahar Mills)
538. Sunddarem Spg. Mills Private
539.  Azagappa Spg. Mills (P) Ltd. Private
540.  Indra Cotton Mills P Ltd. Private
541Annamalaiar Mills P Ltd. Private
542. - Nagammal Mills Ltd. Private
543.  Sree Sivakami Mills Ltd. Private
544.  The Mettur Spg. Milis P Ltd. ‘ Private
545, Sri Seetha Venkates Mills Ltd. : Private
546.  The nagamamai Cotton Mills P Ltd. Private
Vikaravandi

547.  Janakiram Mills Ld. Private
548. Palani Sri Murugan Textiles Private
549.  Sudarshanam Spg. Mills Private
550.  Sundaram Texties Lid. ‘ Private
§51.  Thanjavar Textlles Ltd. | Private
552.  Sree Nithyakalayani Textlles Private
553.  Bojraj Textile Mills Ld, Private
554.  Sreeaswathi Mils Lid. " Private
555.  Sree Ayyanar Spg. & Wvg. Mills Ltd. Private
§56.  Ayappan Texlles Lid Private
557.  Sree Sabari Mills Lid. Private
558.  ShiRamalingaMilsltd. - Private
559. .

Shri Lakshmi Sarawathy Textiles Ami Lid. Private
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560. Arcot Textiles Mills Ltd. Private
561. . Shoilingur Textile Mills Ltd. Private
562.  Swamijl Mills Lid. Private
563.  Salem Texties Lid, Private
564. Bhuwanshwari Textiles P.Ltd. Private
565. © An namalai Ambal Cotton Mills P.Ltd. Private
566.  Sri Nandiambal Textiles Lid. Private
567. Veeraraghava Textiles P. Ltd Private
568.  Vijayashree Spg. Milis Unit A P. Ltd. Private
569.  Sree Vadivambigai TExtile Mills Private
570. Kumaraguruparar Textiles (Sree Lakshmi Cotton Mills) Me
571. Sambabdam Spg. Mills P Ltd. Private
372, Vijayashree Spg. Mills PLtd, Private
573.  Aangappah Spg. Mills * Private
574. Shri Padmavati Cotton Mills Private
575. Jain Ranga Mills Pvt. Ltd. Private
576. Arasan T'extile Mills P Ltd. ?rivate
577. Bright Spinners P Lid. h Private
578. Shri balaji Cotton Mills Private
579. Pillipalyam Spinners P Ltd. Private
580.  Sri Ramvilas Spg. & Wvg. Mills P Ltd. Private
. 581. ‘Sivakumar Spg. Mills P Ltd. * Private
583 Shri Laxmi spinners P Ltd. Private
583.  Mallur Sidheswara Spg. Mills Private
s8¢ Private
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585.  kanddgir Spg. Mills P Ltd. : Private
586. L. Mills P Lid. (Sri Ssundram Textiles) ‘ Private
587.  Embee Textiles P Ltd. | ' Private
*588.  Sree Spg. Mills P Ltd. Private
589. M. kamalam dyeeing Cotton Mills | . - Private
590. Sulochana Textiles . ’ Private
591. Shankar Spg. Mills P L'td. . Private
592. Kongaﬁr Textiles Ltd. Private
503.  Aru;igu Kumargir Spg. Mills PLtd. Private
594.  Pethanakashi Mills Private
595. Shree Sn;havani Textiles Ltd. ) Private
596. Muruganthan Mills Ltd. " Private
597. Sree managayarkasi Mills Private
598.  Sri Nachammai Cotton Mills Ltd. Private
599..  Shri Rajalakshmi spinners (P) Ltd. Private
' 600. Thangaveelu Spg. Milis P. Ltd. _ ; Private '
601.  Maraia Joseph Mills _ ' " Private
602.  Meneka Cotton Mills P Ltd. Private
603.  Kumaargiri Textiles Ltd. : Private
604.  Sri Garudari Spg. Mills P Ltd. Private
605. Arual Murugan Spg Mills P Ltd. Private
606.  Sivamani spg. Mills Ltd. Private
607.  Aruppulattal Sri Jayavilas P Lid. : Private
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S.No.  Name of the MiltManagement

1. 2

608.  Amaravathi Dyings P Ltd. o Private
609.  Subburaj Cotton Mils Private
610.  Muhammad Usmail Mills L - Private
611.  Sree Rajendara Mills Lid. Private
612.  Kathirvel Textiles P Lttl. . . Private
613. Sree Cotton Mills Ltd. " Private
614. Om Sakthi Textiles Private
615.  Sumangala Spg. Mills P Ltd. _ Private
616. Ragavendra Spinners P Ltd. Private
617.  Najappa Textles : Private
618. KLRF Textiles Unit 1, Private
619.  Sri Shanmugvel Mills P Ltd. ' " Private
620.  Arabind Spinner Ltd: (P) Private

621. Karpagam Spinners P Ltd. Private
622. Chandraprabha Cottage Spg. Mills Private
623. Ssssambandam Mills Yarn spinners Private
624. K Parhasarathy Spg. Mills ) Private -
625.  Sree Krishnasamy Mils Private
626. Prabhu Spinning Mills Private

627. _ Chinbnadoral Mills : : Private
628. Prabhu Spinning Mills . Private
629. Jambai KNM Textiles P Ltd. Private
830. Sri Senthuram Spg. Mills Private
631. Private

Sengunthur Mills P Ltd.




77 Oral Answers PHALGUNA 16, 1913 (SAKA)"

Oral Answers
S.No.  Name of the Mil/Management
1. 2
632. Geetha Ramkrishna Mills P Ltd. Private
633. Sree Magalmbigai cotton Mills Private
634. The Annamalai Textile Units Private
635. Sri Meenakshi Sunareswarar Spg. Mills Private
636. balamurgan Spinner P Ltd. Private
637. Aeww Vasavi Spg. Mills Private
638.  Sri Amman Textiles  Private
639. Tan India Ltd (Tex. Unit) Private
640. Thiruvalar Sprinning Mills Private
641. Krishna Milis Private
642.  Senthil Texﬁb'smnmm Private
643. Sri Ratnavel Textiles Private
(DHM Sakthi Mills)

644. Kongarar Cotton & Synth P Ltd Private
645. Venkatalakshmi Textiles P Ltd. Private
646. kamals spinners Private
647. Sentjhil spinners P Ltd. Private
648. Sree Kaderl Ambal Mills P Ltd. Pﬂvah
649. Rasipuram Textiles P Ltd. Private
650.  Sree Umayambigai TExtiles mills P Ltd. Private
651.  naryana krishan Sybt h P Ltd. Private
652.  OBLIspg. MillsP Ltd, Private
653.  Sri Astakakshmi Spg. Mills " Private
654  Golden Spg. Milis P Lid. Private
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S.No.  Name of the Mil/Management

1. 2

655. Gowrl spg. Mills P Ltd, Prlv;te

656. Sri Vishnu shankar Mills Ltd. - Private
657. Sugavaneswara Spg. Mills P Ltd. . : Private
658. shanmugaraja Spg. Mills P Ltd. ' ' Private
659.  RRSpg. Milis P Ltd. : o _ Private
660. ~ Maharaja Spg. Mils P Ltd.  “Private
661. Sri Madcurai Meenaakshi Spinners Private
662.  Kathgerisan Miulls : Private
663. ‘ _ Sri Balajkrishna Spinners P Ltd. Private
664. - Sri Shanamugar Textiles . Private
665.  Sree Yogalakshmi Mills P Ltd. - - Private
666.  Thiruselvan Spinners ' Private
667. . Usha Textiles P Ltd. ) Private
668.  GVG Industries P Ltd. _ Private
669.  Arulmigu Sivasakil Spg. Mills P Ltd. _ Private
670. Rukmini Cotton spg. mills Ltd. Private
671. Annamalair Textiles P Ltd. Private
672.  ThumbiModem Spg. Mills Lid. ' - Private
673.  Swamy Textiles . Private
672.  Kdeal Spg. Mills Lid, - Private
675.  Lakshmisaraswati Cotton Mills P Ltd. Private
676.  KLRF Mills Unit Ii . . Private
677.  ShriGovodaraja Mills P .1d. Private

678.  Khader Spinners P Lid. Private
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S.No.  Name of the Mil/Management

1. 2

679.  RRMills _ “ - Private
680.  Erode Spg. Mills P Ltd. Private
681. Jagajothi Spg. Mills - Private
682. Rama Spinners . Private
683.  Subbathal Spg. Mills P Ltd. ' . Private
684.  Bhavanji Mills Private
685. Rajalakshmi Inds. sspg. Mills Pﬁ\;ate
686. Sri Jagam Spg. Mills P Ltd. : l. Private
687. Sri karthikeya Mills . Private
688. Bhuvaneswari sspg. Mills P Ltd. - Private
689. Dattthreya Textiles P Ltd. . Private
690.  Sinnamani Spg. Mills L1d. . ' Private
691.  SriDevi Txtiles (Kavitha Tex.) . Private
692 KarthiKrishna Spg. & Wvg. Mills | Private
693.  Sree Kannthal Textiles P Ltd. Private
694.  Shiva Distilleries Ltd. Private
695.  Thiruvalluvar Textlles P Ltd. Private
696.  Annai Abirami Noorpalai¥P-Lid. Private
897.  Sree Verreswara Spg. Mills P Ltd. Private
698.  Vijayashree Cotton Mills Lid. - . Private
699.  Dei Spg. Milis Ltd Private
700.  Saravana Spg. Mills P Ltd. ' Private
701. Lakshmi Shanmuga Spg. Mills Ltd. Private

702.  Sree Visalakshmi Mills Ltd. : " Private
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~S.No.  Name of the Mill/Management

1. 2
703.  Velatala Sspg. Mills P Ltd.  Private
704. -© Mudaleyandan Spg. Mills P Ltd. Private
705.  Raja Raeshwari Spg. Mills P Ltd. Private
706.  Shri Mookambiga Spg. Mills P Ltd. Private
707.  Seyad Cotton Milis P Litd Private
708.  Sivara] Spg. Milis Ltd. ' Private
709. Kumara Rajah. Spg. Mills P Ltd Private
710.  RajuSpg.Mils.PLtd. - Private
711.  Prabha Spinings ' Private
712.  Sree Akilandeswari Mills P Litd. .
(Rejendra Mills Lid.A) Private
713. Spc Mills P Ltd. : » : Private
714.  Poonkodi TExtiles . ,  Private
715.  The Sri Ganapathy Milis Co. Lid. Private
716. Segamalam Spinners P Ltd. Private
717. Shri sarvesh Mon Mills Ltd, Private
718.  Minar TGextlles Industies Ltd. : Private
719. St Cohaintamani TExtile Mills P Lid. = Privale
720.  Shalakshmi Mill Lid. e : Private
721, Srl Sampurana Laxmi Spg. Mis Lid. Private
722"  Somasundaram Super Spg. Mills Ltd. . Private
723.  Swadesmi Cotion Mills Co. Ltd. Private
724.  Swadeshi Cotton Milis Co, Lid. Private

725. - Rabarely TExtile Mills : NG




748.

(Modiyam Mills B Unit)
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1. 2
726. B Cotton Milts NTC
727.  Shri Vikkam Cotton Mills NTC
728. Mayur Syntex Lt.d NTC
729.  U.P.Co-op Spg. Mills Ltd. Co-0p
" 730.  The Co-operative Textile Mills Co-op

731.  Sant kabir Sah Mills Ltd. Co-op
732.  Nagaina Textiles kataimills Co-op
733,  Sahakari katai Mils Ltd Co-op
734.  U.P. Sahakari katai Mills Ltd. Co-op
735.  Mau Aima Sah latal Mills L1d. Co-op
736. sitapur Sah Ktai Mills Ltd. Co-op
737.  Poorvachai Sah Katai Mills Ltd. Co-op
738. UP. Sahakari Katai Mills Ltd. Co-op
739.  U.P. Sahakari katai Milis Lid. Co-op
740.  C.R. Cloth And Genral Mills

(John Mills No. 2) Private
741.  C.R.Cloth And GeneraI-Mills Private

(Johan Mils No. 2)
742.  Amitabh Textile Mills Ltd. Private
743.  Madan Undustries Lid. Private
744Ajanta Textiles Ltd. Private .
745." Amausi Textile Mills Ltd. Private

' 746.  Belwal Spg. Mills Ltd. Private

747.  Modi Threads Lid. Private

Modern Spinners Lid. Private
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S.No.  Name of the Mil'Management

1. 2
749.  Ginnl Filaments Ltd. ‘ Private
'750. Vishal Syntex Ltd. : - Private
(Moddi Ssyntex Ltd.) '
751. . UP State Tex Corpn Sspg Mills , STC
752.  UP State Tex Corpn Spg Mills . sTC
753. UP State Tex Corpn. Ltd. Spg STC
Mills

754.  UP State Spg Mills Ltd "~ s1C
7585. U P State Spg Mills Ltd | * STC
756.  UP State Spg Co Ltd ‘ . ' sTC
757. UP State Tex Corpn Ltd STC
758. UP State Tex Corpn Ltd STC
759. UP State Yamn Co Ltd ) STC
760. UP State Textile corpn Ltd STC
761. UP State Yarn Co Ltd STC
762. UP State Yarn Co Ltd . STC
763. UP State Yarn Co Ltd STC
764, Laxminarayan Cotton Mills Ltd NTC
765. Sodepore Cotton Mills ,Ltf:l ’ L NTC
766. Knoria Industries (Section Mill NTC
767. Bengal Textile Mills Ltd . NTC
768. Bengal Fine Spg and Wvg Mils ‘ NTC
769. . West Bengal Co-op Spg Mills ' Co-op
770. New Gujarat Cotton Mills Ltd ' - Private

771. Navanit Yarn Spg Mills Private
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S.No.  Name of the Mill/Management

1. .2
772. India Linoleums Ltd We
773.  The General Industrial Socty Private
Ltd (Cotton Mills Dvin.) ' ‘
774. Kolyan Synducate . Private
775. Anantpur TGextiles Ltd Private
776. The Ebgal Bleltting \Norks Ltd Private
777. Eastern Spg Mills Ltd " Private
778.  Hada TExtile Industries Ltd Private
779, Midnapore Cotton Mills Private
780. Shaktigarah Textiles and Ind Ltd Private
781. Podar Projects Ltd Private
782. Mayarakshi cotton Mills Ltd _ Private
783.  Bira Jute and Industries Ltd. ' Private
784. The Indian Jutestries Ltd. Private
785. The Kaljai Spg Milis Ltd UJnit STC
786. Kalyani Spg Mlles Ltd UNit NO STC
787. West Dinajpur SPG Mills Ltd . Gowvt.
788. Cannanore Spg and Wvg Mills NTC
789. The Pondicherry Co-op Spg & Co-op
~ Wvg Mills Ltd :
790 Soundararaj Mills Ltd Private
791.  Sri Ramaiah Spinners P Ltd '_ Private
792.  Atlantic Spg and Wvg‘MiIls Ltd . Private
793.  Soddharath Super Spg Mills Ltd ' = Private - '

794, Winsome Textile Industries Ltd . Private
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795 Himachal Fibres Ltd Private
796. Deepak Spin Ltd Private
797. Shivalk Fibres P Litd Private
798. Auro Spinning Mills Private
799.  Manipur Spg Mills Pvt Lid sTC
Composite Mills
Andhra Pradesh
1. Azamjahi Mills Ltd. NTC
2. Dewan Bahadur Ramgopal Mills Ltd Private
Bihar '
3. Gaya Cotton Jute Mills NTC
4. Buxer Central jail STC
Gujarat
5. Ahmedabad Jupiter Textiles Mills NTC
6. Ahmedabad New Textile Mills Co. Ltd.- NTC
7. Himadri Textiles Mills NTC
8. Jehangir Textiles Mills Co. Ltd NTC
9. _ New Manekchowk textile Mills NTC
10. Rajnagar Spg & Wvg. & Mig. Co. Ltd. NTC
1. Rajnagar Spg & Wvg. & Mig. Co. Lid NTC
12. Ahaedabad Advance Mills NTC
| 13. Mihar Textiles Ltd. NTC
18, Ahmedabad Kaiser-+Hind Mills NTC
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SNo.  Name of the MiWManagement
1. 2

15. Ankur Textiles Divn. of Aravind

Mills . NTC

16. ~ Ahmedabad Mig. & Calico Pig. Co. Lid. - Private
17. Ahmedabad Jubilee Mills Ltd. - Private
18. Ahamadabad Jubiles Milles Ltd. - Private
19. Omex Investors Ltd. - Private
20. Ahmedabad Sri Ramkrishna Mills Co.-Ltd - Private .

21. Ajit Mills Ltd. - Private
22. Kanoria Chemicals & Industries Ltd - Private
23. The Aruna Milis Ltd. - Private
24, The Arvind Mifis Ltd. | - Private
25. Aryodaya Wng & Mig. Co, Ltd .- Private
26. = Aroydaya Gng & Mfg. co. Ltd - . Private
27. Asrwa Milis Ltd - Private
28. Asoka Mills Lid. _ - Private
20, Prasad Mills Lid | . Private
30. | Maneklal harilal Mills Ltd. | - Private
31. Maneklal Harilal Mills Ltd. - : Private
32.  Commercial Ahemdebad Mills Co. Ltd - Private
33, New Gujarat Synathetics itd. - " Private
34. New Gujarat Synthetics Ltd. - Private
35. Shree Bansidhar Spg. & Wvg. Milis Ltd. - Private

36. Shri Arbude Mills Ltd. ' . - Private




S.No.  Name of the Mit/Management

1. 2 -

37. Maheshwari MilisLtd. - Private

38. The-Meneklal Harilal Mills Ltd. - Private
39. Nagri Mills Co, Ltd . Private
40. Continental Textile Miulls Ltd. - Private
41, Soma Textiles . ‘ - Private
42.  New Raipur Mills Co, Lid - Private
43. The Nutan Mills Ltd. - Private
44.  Patel Mills Co, Ltd - Private |
45. Raipur Mfg. Co. Ltd. - Private
46. Rohit Mills Ltd. - Private
47. Rustom Mills & Industries Ltd. - Private
48. Y.S. Synthetics project Ltd. - Private
49. The Saraspur Mills Ltd. - Private
50.  NewShomockMils - ~ Private
51. SﬁmegAmbica Mills !.td. - Private
52 Shlee Vivekananda Mills Ltd. - Private
53 \?ijaya Mills Co. Ltd. - Private
54 Shri Amruta Mills Ltd. - Private
55. S Reliance Industries Ltid. - Private
56 Ahmedabad Cotton Mfg. Co. Ltd. , - STC
57 Bhalkia Mills Co., Ltd - STC
58 Manijushri Textiles .- STC
59.  Tarun Commercial Milis L.:d. - STC.

60. Manckchowk and Aharraedabad . SsTC
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S.No.  Name of the Mil/Management

1. 2
61.  Marsden spg.8 Mig. Co. Lid . stc
62. Monogram Mills Co, Ltd ' . . ) STC
63. Ahmedabad Cotton of G S T C Ltd ' . sTC
64. New Swadeshi Mills . sTC
65. Sarangpur CottonMig. Co. - STC
66. Abhay Mills Ltd. . sTC
67. Silver Cotton Mill - sTC
68. Sahyog Textiles - STC
69. Petlad Textile Mills - NTC
70. Mahalaxmi Textile Mills Co Ltd. - NTC
. Rajkot Textile Mills - NTC
72. Viramgam Textile Mills - * NTC
73. The Visanagar Co-op Spg. Mills o - | Co-0p
74. Broach Textiles Mills Ltd . Private
75. New Shorrock Spg-& Mig. Co. Ltd . Private
76.  Niranjan Mills Ld. ' g - _ Private
77. Shanudeep Ltd. - . Private
78. P G Textile Mills Ltd. - Private
79. Sunil Mills Ld. | - Private
80. Shree Yamuna Mills Co. Ltd ’ - Private
81, Gaekwar Mills Ltd. - Private
82. Navjyot Textiie Mills Lid. - Private
83.  Kalol Mills Lid, S s Priate
84.  The Bharat Vijay Mils Ltd. IR Pnn- i
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85. - Navjivan Mils Lid. Private
86 Mafatial Fine Spg. & Wvg. Co . Lid . Private
87 Navasari Cotton & Sik Mills Ltd Private
8s Shree V Rajesh Textile Mills Private
89 Devti Fabrics Ltd. Private
{ickence industries )
90 Maharana Mills Ltd. Private
91 Shri Amrasthji Mills Ld Private
92, The Mahadra Mills Ltd Private
93 Priya Laxmi Mills STC
94 Kanti Cotton Mills P. L1d. STC
95 New JahangirVakil Mitis Ltd sTC
25 Shree S. Laxzmi Mills Lid STC
Haryana
97.  Bhjiwani Textiles Mills Private
| 98.  Technological Institute of textiles Birla
Colony Private
Karanataka
99.  Minerva Mills Ld.
100.  Mysore Spg. Wvg. & Mig. Mills NTC
101.  Mahaboobshahi Gulburga Mils
102.  Binny & Co. Lid. Private
10‘3.\‘ ~ Davangers Cotton Mils Ld. Private
104, SriKrighnarajendra Mil | ig ) Private
105. Gonstinna Textle Mils PLM. Private
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1. 2.
106. TR Milis Pvt. Lyd Private
107. Ramkumar Mills Ltd. Private
108. Gokak Mills Private
109. Gogte Textiles Lid. ' Private
110. Mahadev Textile Mills . STC
Kerala
11, Parvati Mills Ltd. | NTC
112. The Western India Cotton Lid. Private
113, Cakolas Spg. & Wvg. Mills Ltd. Private
114.  Malabar Spg. & Wvg. Co. Ltd ' STC
115. Sitaram Textiles Ltd. STC
Madhya Pradesh
116. Bengal Nagpur Cotton Mills NTC
117.  Burhanpur Tapti Mills Ltd. - NTC
118. Hira Mills Ld. NTC
119. Indire Malwa United Mills Ltd. NTC
120. Kalyanmal Mills L1d. NTC
121. Swadeshi Cotton & Flour Mills Ltd. NTC
122.  New Bhopal Textile Mills NTC
123. Binod Milis Co. Ltd. Private
124. Bimal Mills Private
125.  Jiyaeerao Cotton Mills Ltd. Private

126. The Mandsaur Textiles . Private
127. The Hukumchand Mills Ltd. Private
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S:No.  Name of the Mil/Management
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128. Hope Textiles Lid. (Nandalal Bhandari Private
129.  Standard Inds. Ltd. Private
130. | Standard Inds. Ltd Private
131. Indora Textiles Ltd. . STC
132.  MP State Textile Corp. Ltd.

(Sri Sajjan Mills) STC

Maharashtra (Bombay)

133 Apolio Textile Mills

134. Jupiter Textile Mills

135. Digvijay Textile Milis

136. Bharat Textile Mills

137.  Elphinstone Spg. & Wvg. Mills Co.
138.  Finlay Mills Itd.

139. Gold Munur Mills

140 india United Mills No. 1

141. .ndia United Miils No.2

142. India United Mills No. 4

143. indian United Mills No.5

144.  Jam Mig Mils (U.E.)

145.  Kohinoor Milis Co. L1d. No. 1,2
146.  Kohinoor Mills Co. Ld. No. 3
147. Shree Madhusudan Mit's Ltd. -
148 New City ot Bombay Mfg. Mills

535353353555338383333§78

149 New Hind Texties Mils
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S.No. Name of the M::Wanagemm

1. 2.

150. Podar Mills Ltd. NITC
151, Mumbai Textiies Mills . NTC
152. Shree Sitaram Mills Ltd. (U.C.) NTC
153. Tata Mifls Ltd. NTC
154. Boﬁtbay Dyg & Mig. Co, Ltd. Private
155.  Bombay Dyg & Mig. Co. Ltd. (Tex. Mills) Private
156. Bradbury Mills L1d. ’ Private
157. Century Textiles & Ind. itd. Private
158. Mukesh Textiles Mills Private
159.  Swan Mills Ltd.'(Unit Coorla Spg. & Wvg.) Private
160. Hindoostar 5pg. & Wvg. Mills Ltd. No. 3 Private
161. Hindoostan ;pg. & Wvg. Mills Ltd. No. 1 Private
162. Matulya Mills Ltd. Private
163.  Hindoostan Spg. & Wvg. Co. Ltd. Private
164. Kamala Mills Ltd. Private
165. The Khatau Malanji Spg. & Wvg. co. Ltd. Private
181. Standard Industries Ltd. . Private
182. The Swadeshi Mills Co. Ltd. Private
183. The Swem Mills Co. Ltd. . ) Private
184. Victoria Mills Ltd. Private
185.  Westem India Spg. & Mig. Mils (UAP) sTC
186. Chalisgaon Textile Mills NTC
187. Dhu'e Textile Milis ‘ NTC

188.  Model Mills Nagpur NTC
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1. 2.

189. R S Reckhang Gopaldas Mohota NTC
190. R Bansilal Abirchand Spg.8 Wvg. NTC
191.  Savatram Ramprasad Mills Co. NTC
192. Vidarbha Mills Berer (URS) NTC
193. Aurangabad Textila Mills . NTC
194. Nanded Textile Milis NTC
195. Jam Shri Ranjitsingji Spg. & Wvg.Mills

Co. Ltd. Private
196. Lakshmi vishnu Textile Mills Ltd. Private
197.  Shri Balaji Spg. & Wvg. Mills Private
198. Rajan Textile Milis Pwt. Ltd. Private
199.  Khandesh Spg. & Wvg. Mills Co. Private
200. The Raja Bahadur Motilal Poona Mills Ltd. Private
201.  Rs. REkchand Mohota Spg. & Wvg. Mills P Lid. Private
202. Madhavanagar Ccotton Mills Ltd. Private
203.  Simplex Mills co Ltd. Private
204.  Narsinggirji Mills STC
205. . Shri Shahu Chatrapati Mills STC
206. Pratap Spg. & Wvg. Mfg. Co. Ltd. (URS) STC
207. Central india Spg. & Wvg. & Mig. Co. Ltd.

(Empress Mills) STC
208. Puigaon Cotton Mills Ltd. STC
209.  Devagirl Textile Milis Lid. sTC
210. Kameshwar Textiles Mills STC
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S.No. Name of the MilManagement

1. 2

m .

211, Orissa Textlle Mils Ltc. sTC
Punjab L&

212.  Dayalbagh Spg. & Wvg. Mills NTC
213.  JCT Limited : Pv.
Rrajasthan

214.  Edward Mills NTC
215.  Mahalakshmi Mills ) NTC
216.  Rajasthan Spg. & Wvg. Milis Ltd. . Pvt.
217.  Krishna Mills Ltd, ' PV,
218. Mabharaja shree Umaid Milis Ltd. Pwvt.
219.  Newar Texthle Mills Ltd. Pvi.
220.  JCT Limited PV,
221.  Aditya Mifls Ltd. Pvt.
Tamiinadu

222.  Coimbatore Spg. & Wvg. Mills PV,
223 Coimbatore Murugan Mills Ltd., Pwt.
224.  Kaleshumar Miis Unkt No. | P,
226.  Shri Sarada Mils Pu.
227.  Kothari industrial Corporation Ltd. No.1 Pw.
228.  Tamarai Mills PV,
229, Dhanalakashmi Mils Lid. (Y
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SNo.  Name of the Mil/Management

A 2

230. Rachakrishna Mills Ltd.

231.  The Lakshmi Milis Co, Ltd. No. 1
232, Thesri Venketesa Mils Ltd.

233. - Vasanta Mills Ltd.

233, SriRamalinga Choodamikal Mills Lid,
235.  The Laxmi Mills Co. Ltd.

235.  Central jal Factory

237, Premier Mils Lid Unit No.3.
238.  Sree Karpag Ambal Mills Ltd.
239. Binny Ltd.

240.  Loyal Textile Mills Ltd.

241.  Mettur Textile industries Ltd.
242.  Shree Meenakshi Mils Lid.
243.  Madural Coats Lid

244.  Madura Coats Lid (Pandyan Mill)
245.  Vali Cotton Traders Lid.
Tamiinadu

246.  Pullicar Mills Lid.

Kanpur

247.  Atherton Mills

248.  Lakshmiratan Coton Mils

249.  Muir Mis Co. Lid. ‘
250.  New Victoria Milis Co. Lid.

251.  Swadeshi Cotton Mils Co. Lid.

NTC
NTC
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252 J K Cotton Spg.& Wvg. Milis Co. Ltd. Private
253.  JK Cotton Spg. & Wvg. Mills Co. Ltd. Private
254, Eigin Mills Co. Ltd. No. 1 BIC
255. Elgin Mills Co, Ltd. No w BIC
256. Cawanpore TExtiles Ltd. BiC
Uttar Pradesh
257. Lord Krinhna Textile Mills. Private
258. Modi Spg. & Wvg. Mills Co. Ltd. Private
259. Ankey cloth & General Mills Private
260. Raza Textiles Ltd. Private
261. Hindon River Mills Private
West Bengal
262. Banga Sri Cotton Mills Ltd. NTC
263. Bengal Luxmi Cotton Mills NTC
264.  Arati Cotton Mills “NTC
265. Central Cotten Mills Ltd. NTC
266. Sri Mahalaxmi Cotton Mills Ltd. NTC
267. Mohini Milis No. 2 NTC
268. Rampooria Cotton Mills Ltd. NTG
269.  Bengal Fine Spg. & Wvg. Mills- No. 1 NTC
270. Swan Milis Private
27. Bowreah Cotton Mills Co. Ltd. ano
272.  DunbarMits Lid. No. 1105 Private
Private

273. = Kesoram industries & cotton Mills Ltd.
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274,
275.
276.
277.
278.
279.

281.
282.
283.
284.

Sri Annapurane Cotton & Inds. Ltd.

India Jute & Industries Ltd.

Sri Durga Cotton Spg. 8 Wvg. Mills Ltd.

The Bangodaya Cottor: Maills Ltd.
_Indian Rayon & Inds. Ltd.

Ajudhia Textile Mills

- Birla Textile Mills

Delhi Cloth Mills No. 1,2, 3

" Swatantra Bharat Mills

Swadesh Cotton Mills Co. Ltd.
Sri Bharathi Mills Ltd.
Pondicherry Tex. Corpn. Ltd.

Private
Private
Private
Private
Private
NTC

Private
Private

Private

NTC
STC

Shri Anadi Charan Das.

Detalls of Milis Closed down during last one year.

Statement referred 1o in reply part (d) of theStamed Question No. 144 foranswer
0n6.3.92 regarding Textlle and cotton yam milis by Shri Dau Dayal Joshi and

So.No. Name of the mill/ Date of Workers
Management. Closure. affected.

Andhra Pradesh.

1. Ms. Ssuryavanshi cotgton Mills 6.10.91 1109
Mehaboobnagar. (Pwvt.)

2. Ws. Yemminagur Spg. Mills Ltd. 30.11.91 854
(Pvy.).

3. M. Precot mills Ltd, Jindupur (PWL.) 3.8.91 1082
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So.No. Name of the mi¥ T Date of Workers
Management. Closure. affected.

4. Ws Feno Fibre Lid. Nezamabad (Pvt) 14.4.91 234

Bihar

5. M/s. Bhagalpur Co-op. Spg. mills 18.9.91 311
Patna (Co-o0p.)

Gujarat:

6. Ms. Aruna Mills Ltd. Ahmedabad. (Pwvt.) 28.11.91 3210

7. Ws. Shri Ambica Mills Ltd. No.1
Ahmedabad. (Pvt.) 20991 4875

Haryana.

8. Mss. Mohan Spg. Mills Rohtak (Pvt.) 11.11.91 1276

9. Ws. Elson Cotton Mills P. Ltd. 19.10.91 1038
Ballabhgarh. (Pvt).

Karanataka.

10. Ws. Chandra Spg. & Wvg. mills Ltd., 4.491 150
Bangalore (pvt.).

Kerala

11. Rajgopal Textile Mills Pvt. Lid., 25.88.91 815
Trichur. (Pvt.) '

12. M’s. Bilaspur Spg. Milis& 14.591 1226
Inddustries Ltd. Bilaspur (Pvt.)

Maharashtra.

13. Ws. Yavatmal Zilla Soot Wa Kapad 27.391 1588 -

Cirani Ltd., Yavatmal. (Co-0p.)
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So.No. Name of the mily Date of Workers
Management. Closure. affected.
Tamil Nadu.
14, M/s. Subbiah Textiles, Coimbatore. 22.4.91 i 45
(pvt.)
15.  Ms. Sivakumar Spg. Mills Co. 22.8.91 160
Ltd. North Aircot.
16. Shri Amman Textiles, Pollachi/
(Pvt.) 1.8.91 48
17. Shri Yogalaxmi mills P. Ltd, 1.9.91 130
North Aircot/Pvt.
18. Shri Mualeyandan Spg. Mills (P) 10.7.91 100
Ltd/Solingpur/pwvt.
19. M/s. Binny Ltd. Madras/Pvt. 1.4.91 8771
Uttar Pradesh:
20.  Ws. Lord Krishna Textiles Mills, 3.9.91 2424
Saharanpur/public .
21. M/s. Raza Textile Ltd. Rampur/pvt. 12.9.91 2344
West Bengal.
2. M/s shine up Investment Ltd 18.1.911 1253
(New Gujarat Cotton Mills Ltd)
Phuleshwar/Pvt.
23. M/s Hada Textiles Industries
24, parganas/Pvt. 3.10.91 1440
24, M/s. Podar Projects Ltd,
Calcutta./Pvt. 11.9.91 1227
25. M/s India Jute & Industries
- L1d. Hopghly/pvt. 14.7.91 1484,
Total 3824

SHRI DAU DAVAL JOSHI: Will the
Government take some effective steps to

revive the 25 colton yam mills and textile

mills which have been lying closed for last
one year rendering more thar: 38,000 work-
ers jobless? Among steps taken in this
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regard, has the Government taltked to the
workers, unions of these closedtextile mills?
The hon. Minister may please furnish a

detailed report in this regard

SHRI ASHOK GEHLOT: This is done
by the concerned departments of the State
Governments . It is processed through
B.LF.R.

SHRI DAU DAYAL JOSH!: My submis-
sion is that the present textile mills are very
old and are running on oid pattern. In the
circumstances, tha hon. Minister would re-

lease that due to the closure of these mills,

38, 000 workers have been rendered job-
less within a year. the number of workers
who lostemployment runinto lakhs. Has the
Government formulated any scheme to
modemns these mills and renovate their
machinery? U it is so, the details thereof ?
Please state clear by the amount to be spent
on them during the year 1992-93?

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, it is a matter of great concern. The
Govemment has paid special attention to
the private mills which are lying closed. ithas
formulated a textile modernization scheme
for which a provision of Rs. 1750 crore has
been made. asumof Rs. 1172.89 crore has
been sanctioned for 298 units in the private
sector. Out of this amount, a claim of Rs.

722.59 crore has already been disbarredto

261 units. Under thip scheme, we wish that
the millls are modemized, they do notfalisick

SHRI DAU DAVAL JOSHI; How many
mills would be modemized?

SHRI ASHOK GEHLOT: | said that

funds have already been disbarred to 261
units. -«

[Engtish]

SHRI ANKUSHRAO RAOSAHEB
TOPE: Sk, like the incentives which we are
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giving for the sugar industry, does the Gov-
emment intend to give any of the incentives
even forthese textile and cotton yarn milis?

[Transiation)

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, it does not relate to the question. Even
then we have considered it.

SHRIHARIN PATHAK: Sir, the Central
Govemnment has introduced a Textile Work-
ers Rehabilitation Scheme Fund to safe-
guard the interests of the workers of the
closed mills. | would like to know from the
hon. Minister as to when the Government
will pay the outstanding dues to the workers
of the closed mills of Gujarat under this
scheme.

[English)

MR. SPEAKER: This question does not
arise out of the main question.

[Translation]

SHRIMOHAN RAWALE: Mr. Speaker,
Sir, | would like to congratulate the Govern-
ment for according permission to run the
mills on basis, but | would like
to know from him that if the workers come
forward to revive the closed mills on co-
operative basis in Bombay, will the govern-
ment provide financial help to them?

SHRI ASHOK GAHLOT: Sir, the hon.
Member has made a good suggestion and
we weicome it. The hon . Finance Minister
has already said that if the workers form co-
operatives, all their outstanding dues would
be waived.

World Bank Aided Projects
RAJENDRA KUMAR
SHARMA:

SHRI DEVI BUX SINGH:

Wilithe Ministerof FINANCE be pleased
1o state:
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(a) the names and locations of the
existing and newly sanctioned World Bank
aided projects in Uttar Pradesh and Gujarat;

(b) whether the work on some of these
projects has been suspended due to no-
availability of tunds;

(c) if so, the detalls thereof; and

(d) the estimated loss incurred as a
result thereof?

MARCH 6, 1992
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[Enghist}

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) List of no-
going World bank aided projects in Uttar
Pradesh and Gujarat is attached as State-
ment.

" (b) No, Sir.

(c) and (d). Question does not arise.

STATEMENT

World bank aided Projects in Uttar Pradesh

Project Location
1. Upper Ganga lrrigation Saharanpur, Muzaffarnagar,
Modemisation Meerut Gaziabad, Bulandshahar
& Aligarh
2. U.P. Power Obra Harduaganj & near Srinagar

3.  Central Power Transmission

4. Rihand Power Transmission

5.  National Caapital Power Supply |
" Combined Cycle

o

7.  States Road Project

8.  National Highway

9. U.P. Urban

10. vocational Training

All over the State
-do-

-do-

Auralya

Sonauli-Gorakhpur, Gorakhpur-
Balflia, Falzabad-Allahabad,

Alahabad-Dohrighat

Varanasi

Mainly in the districts of

Kanpur, Agra, Varanasi, Allahabad,
Licknow, Bareilly, Moradabad,
Goraakhpur, Aligarh, Saharanpur,
Gaziabad, Shaktinagar,Dehradoon,
Nainital, Jhansi & Meerut.

Siale-wise
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1. TEchnician Education-| do- '
12.  Sixth Population -do-
13.  NCDC-Ilt Uttar Pradesh districts not
specified
<14.  lind national Dairy -do-
15. NARP-II -do-
16. BSP-lll -0—
17.  Shring & Fish Culture -do-
18. Himalayan Watershed -do-
19.  National Social foreistry -do-

World Bank Aided Projects in Gujarat

Project Location
1. Gujarat Medi:, Irrigation Gujarat State
2. Sardar €arcvsr Dam & Power 1.9. mitlion hectares in Gujarat
3. Sardar Sarcver Water - Guijarat State
delivery & drainage
4. Cambay Bassien - -do-
5. Western Gas Development -do-
6. Gas Flaring Reduction -do-
7. Gujarat Urban Frincipally in Ahmedabad, Vadodara,

Surat, Rajkot, Jamnagar, Bhawanagar,
_ Anand, Falanpur, Jetpur, ankieshwar,

Peiiad, Una Division, Kandla;

Ganuhisham, Khadir, Bhadar,

Oknamandal & Pardej.
Gujarat Rural loads . Principally in the districts of
' Ahamedabad, Sabrakantha, Mehsana,
Bavas Kanta, Rajkot, Junagadhg
Bhavanagar, Vadodara,

Panchmahab, Kutch, Smdranagar&
Kheda
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Preject Location ‘
9.  Vocational Training State-wise )
10, Technician Education-| -do- .
11.  Seventh Population -do-
12.  National Seeds -do-
‘13.  Naep -do-
14.  National Social Forestry -do-
15. IWDP {Piains) -do-
16. National Highway Ahmedbad to Vadodara

(Translation]

SHRI RAJENDRA KUMAR SHARMA:
Mr. Speaker, Sir, through you, lwould like to
know whether the present power crisis in
Uttar Pradesh can be overcome by these
projects? The State Government has been
facing difficulties in irrigation for long, can
these difficulties be removed?

Through you, | would like to know from
the hon. Minister when were these projects
approved and when will these projects be
compieted and in case the price index goes
up, how would that extra-expenditure be
met? The house should be informed about
.

SHRI RAMESHWAR THAKUR: Mr.
Speaker, Sir, there are many World Bank-
aided projects going by State Governments.
The CentralGovernment aliocates the funds
received as foreign aid and sees to it that it
1S given to States well in time. So far as my
nformation is concemed, the main reason

:t delay in projects is that the State Govern-
ents have first to meet the expenditure
-om its own sources and then obtain it from
» Central Government. The total amount

which has to be spent for the whole of
country is Rs. 79 thousand crore receive
funds allocated to them in time mainly be-
cause they have to spend money from their
own sources andthen the payment is taken.

This causes delay in completion of projects

and naturally the expenditure goes up
due to delay. The Government is contem-
plating seriously how to make advance pay-
ments tothem so that they can meet expen-
diture and fumish accounts within a month
or two and expedite the project works.

SHRI RAJENDRA KUMAR SHARMA:
Mr. Speakaer, Sir, through you, | would like to
submit that the projects, about which infor-
mation has been given in this reply. and
about | have collecled from the Library the
figures fumished by Government that reveal
that a sum of 150 million dollars had been
sanctioned in 1989 under the U.P. urban
sector but only 12 million dollars have been

spent. In this way U.P. power..

MR. SPEAKER: What are you doing? ¥
you know &, & is good. You ask your ques-
tion, please. -
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SHR! RAJENDRA KUMAR SHARMA:
Sir, it is related to question.

- MR. SPEAAKER: It is not so.

SHRI RAJENDRA KUMAR SHARMA:
What is the justification of spending just 12
million dollars -against the 150 million dol-
lars?

MR. SPEAKER: Why did this happen?

SHRI RAJENDRA KUMAR SHARMA:
That is what | want to know. | want complete
information because 125million dollars were
sanctioned for the Upper Ganga Irrigation
Modemisation plan and only 29.347 million
have been spent against it. Similarly 250
million dollars had been sanctioned for the
Rihand power transmission and against it
only 110 million dollars had been spent by
1989. Asthe hon. Minister has saidthe State
Governmentis doing so, lagreeto it. would
like to know the detailed information about
the reason. To day the situation is that the
State Governments are facing acute power
crisis.

MR. SPEAKER: If you ask such a long
question, it will become difficult for the hon.
Minister to reply.

SHRI RAMESHWAR THAKUR: If the
hon. Memberwants the detailed information
about asingle project, he should give notice,

» | will give him the whole information.

MR. SPEAKER: Mr. Minister, short
question, short reply. Now please speak.

(Interruptions)

SHRIRAMESHWAR THAKUR: Iwould
like to informthat there are multilateral and
bilateral schemes with the Uttar Pradesh

, Government worth a total sum of Rs. 2450
crore which has not been spent so tar. i the
State Government spends it, it can get more
funds. It the hon. Member wants the details
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of these schemes, | can send ti.em te him.

SHRIRAHJENDRA KUMAR SHARMA:
Mr. Speaker, Sir, there should be full discus-
sion on this issue as it relates to the entire
nation.

MR. SPEAKER: No. ShriDeviBux Singh.

[English)
National Permit for Tourist Coaches

*146. SHRI PIUS TIRKEY: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Government are con-
sidering to give national permit to tourists
coaches on the lines of national permit of for
goods vehicles;

(b) if so, the details of the scheme;

(c) the time by which the scheme is to
come into operation;

(d)whether any priority and concession
is proposed to be given to educated unem-
ployed youth, ex-Servicemen, Scheduled
Castes and Scheduled Tribes andthe handi-
capped persons in this regard;

{(e) it so, the details thereof. and
(1) it not, the reasons theretor?

THE MINISTER OF STATE OF THE
MINISTRY OF SUFACE TRANSPORT
(SHR! JAGDISH TYTLER): (a) to (f). A
statement s laid on the Tables of the House.

Statament referred to in reply to Lok
Sabha Starred Question No. 146 regarding
National Permit for Tourist Coaches, asked
by Shri plus Tirkey.

(a)to(f). Aproposaltofinalise ascheme
to issue national permits for tourist coaches
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on the lines of national permits for goods
vehicles was placed before the Transport
Development Council in its meeting held on

" 14th January, 1992. The Council recom-
mended that a detailed scheme taking into
consideration various aspects, particularly
feeto be chargedfromtourist coaches, may
be finalised by a Committee of Transport
Secretaries. The Government have accord-
ingly initiated necessary action to organize
this meeting. :

As the scheme is yet to be finalised, it
is not possible to give details of the scheme
or the time limit by which the scheme would
come into operation.

SHRI! PIUS TIRKEY: Sir, the hon. Min-
iste: has replied that the scheme is yet 1o be
finalised by the Transport Development
Council.

I would like to know by which time, this
scheme is going 1o be finalised? Secondly,
which are the aspects that are under consid-
eration?

SHRI JAGADISH TYTLER: Sir, the,

Meeting is taking place on the 9th March in
the Ministry of Surtace Transpont. We are
goingto discuss the following points. We are
going 10 work out the details for all India
Tourists Permits Scheme on the lines odthe
Naational Permits Scheme for goods car-
riages with simple composition fees. This
will also be on the basis of a recommenda-
tion o! the Tourism Ministers Conference
which took place in 1991. This will aiso be
done for avoiding checking of tourists ve-
hicles plying under the proposed National
Permits Scheme in the inter-State check-
points. It is also to consider the necessity of

» woducing a separale and special numbey

piate systemwhich willenable their passage
freely at the inter-State barriers. This will
also determine the quantum of composition
fee for national permit for tourist coaches
and this will_introduce a distinct token for
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tourist coaches as approved by the Ministry
of Tourism. This will also introduce a single
point tax collection system.

SHRIPIUS TIRKEY: Is porivatisation of
government-owned buses also being con-
sidered?

SHRIJAGDISH TYTLER: The scheme
is still to be finalised. Once the recommen-
dation comes, then only | willbe in a position
{0 answer.

SHRI MRUTYUNJAYA NAIK: What is
the percentage of tolal number of national
permits sanctioned under the category of
Scheduled Castes and Scheduled Tribes?
And what is the specific number of national
permits sanctioned gnder this category the
State of Orissa?

SHRI JAGDISH TYTLER: At present |
do not have the figures. | will lay it on the
Table of the House.

SHRI ARVIND NETAM: Mr. Speaker
Sir, Pan (d) of the question is not answered
in the main reply. It is not only a question of
giving priority or concession. May | know
from the hon. Minister whether reservation
will be made with regard 1o national permits
for Scheduled Castgs, Scheduled Tribes
and handicapped persons ¢

SHR1 JAGDISH TYTLER: Sir, a Com-
mittee of Secretaries is meeting cn the 9th,
to finalies the modalitids. Urtlil and untesg
the proposals come, | cannot answer the
question. But | will see 1o it that the hon.
Member's wishes are conveyedtothe Com-
mittee.

Handloom Weavers

o
*147.DR. ASIM BALA: Willthe Ministar
of TEXTILES be pleased to state:

(a)whetherthe Govemnment havetaken
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prices to weavers
N (b) if so, the details thereof;

(c) whether the Government have also
made any policy to provide employment to
weavers under the Janata Cloth Scheme;

(d) if so, the details thereof;

(e) whetherthere is amushroomgrowth
of Powerlooms affecting the weavers ad-
versely: and

(1) # so, the steps taken by the Govern-
ment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (f). A statement is laid on
the Table of the House.

STATEMENT _

(a) No, Sir.
(b) Does not arise.

(c) and (d). Government is already
implementing the Janata Cloth Scheme Since
October 1976, with the twin objectives of
providing sustained employment to the un-
der-employed and unemployed handloom
weavers and making available cloth at af-
fordable prices to the poorer sections of the
society. The current rate of subsidy pro-

.vided under the scheme is Rs. 3.40 per
square metre for cotton and Rs. 13.60 per
square metre for woolen Janata cloth.

(e) Yes, Sir.

{) In the context of the threats to the
handioom sector, Government introduced a
number of programmes and schemes,
alongwith various kinds of organisational
and fiscal interventions, in order to encour-
age and support the handloom induslry.
These steps besides laying emphasis on

PHALGUNA 16, 1913 (SAKA)
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arrangements for supply of raw rhaterials,
modernisation of looms, provision of tech-
nological and other inputs for improving
productivity, quality and finish of handloom
products also encompass protection to the
handloom sector from inroads by the
powerloom sector by way of reserving cer-
tain articles for exclusive production in the
handloomsector. The Handlooms Reserva-
tion Act and the Orders issued thereunder
have however, remained inoperative be-
cause of constant litigation in various courts,,
of Law. The following are the other mea-
sures taken to improve the competitiveness
and marketability of handlioom products:-

() Assistance for setting up of Pre-
loomand post-loomprocessing fa-
cilities;

(i) Assistance for modernisation of
looms;

(i) Scheme of decentralised training
fo train weavers onimprovedtech-

nology;

(iv) Scheme of training a cadre of '
Bunker Sevaks'for assisting weav-
ers intransfer of improved technol-
ogy.

(v) Design support and provision of
technologicalinputs through anum-
ber of Weavers’ Service Centresin
the country; -

(vi) A number of fiscal concessions to
the handloomsectorto remove the
cost handicap of vis-a-vis the
Powerlooms;

(vii) Providing Market Development As-
sistance to the handloom
organisations;

(viij) Special rebate on sales of
handloom goods at the National
Handloom Expos;
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(ix) Assistance for setting up of mar-

keting complexes by National and
State Handloom Agencies; and

(x) AssistanceforNational Design Col-
lection Programmes for the pro-
motion of unique weaves and de-
signs through Exhibition-cum-
sales.

DR. ASIM BALA: Sir, nextto agriculture,
textile sector is the biggest employer. This
sector employes about 15 million people. |
want to know whether the Minister has any
information that for the last one year, about
halt of the handioom weavers are out of
work due to price hike of cotton yam and
also shortage of cotton yearn. lf itis so, what
" are the alternate projects or policies of the
Government for their employment?

[ Translation)

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, the weavers arefacing a lot of difficulties
for the last few days, there cannot be two
opinions about it. But we have no such
figures that indicate the number of weavers
who have given up their profession. It has
been our constant effort to make yarn avail-
able at cheaper rates. To achieve that, |
have already submitied that we a have
asked the N.T.C. to increase its production
and have also asked the State Chief Minis-
ters to ensure the supply of yam at their own
levels.

|English]

DR. ASIM BALA: |am not satistied with
the reply because my question is about the
policy for alternate employment.

The Government is implementing a
number of schemes or programmes for the
development of the handioom sector and
particularly lor the wellare of the weavers. |
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would like to know from the Minister as to
what are the plans of the Government to
supply cotton yarn and for. marketing the
finished products.

[Translation],

SHRI ASHOK GEHLOT: Sir, in the
reply to the main question it has been said
that the marketing arrangement is done
underthe Marketing Development Scheme.
Mr. Speaker, Sir,the Exports are organised, -
the exhibitions are organised to sell the
products. In this way, we make arrange-
ments for sake of these products.

[English)

SHRIP.C. CHACKO: | am sorry to say
that the answer given is not satistactory. in
reply to part (a) of the question, the Minister
has stated that there is no scheme for the
supply of yam at subsidised price. The hon.
Minister must be aware that there are yarn
banks in all the States established by the
Ministry of Textiles. One of the purposes of
these yarn banks is to ensure the supply of
yarn to the handloomindustry at subsidised
or reasonable prices. Will the hon. Minister
assurethe House that steps willbe taken for
the supply of yam to the weavers at reason-
able prices, if not at subsidised rates?

[Transiauon)
SHRI ASHOK GEHLOT: Mr. Speaker,

Sir, what the hon. Member has said is right.
Previously this scheme was in operation,

now it has been withdrawn . Still we are

making our best efforts forthe supply of yam
at cheaper rates. We have also discussed
the matter with private yam suppliers to
supply yam at reasonable rate.

SHRI RAJHENDRA AGNIHOTRI: Mr.

Speaker, Sk, my question is that the em-
ployees working in the milis of the National
Textiles Corporation in Uttar Pradesh, which
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are virtually closed, have notbeen paidtheir
arrears. Will the hon. Minister be pleasad to
tell me whether the interest on the arear
amount up to the period the payment is
made would be given to them?

[Engiish)

MR. SPEAKER: it is very difficult. They
do not understand that it is not relevant to
the main question, if you can reply, please
do so.

[ Translation)

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, what the hon. Member has asked re-
lates to N.T.C. and the question relates to
weavers.

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, | am very much perturbed by
the reply given by the hon. Minister. On the
one hand, he says that he has no informa-
tion about the number of weavers who are
unemployed at present. There are one and
ahalf crore weaversin thein the country and
he does not know how many of them are
jobless. Secondly, he has said that Govern-
mentdoes not have any planin handto solve
the the problem. | would like to know two
concretethings fromthe hon. Minister. First,
the subsidy that was to be given to the
States for making Janta Cloth could not be
made available in time resulting in jobless-
ness among weavers in many parts of the
country. Will the Govemment take steps to
make the subsidy available immediately. So
far as the sale of cloth and co-operatives are
concerned, itis all right. My second question
is whether the Government is prepared to
take a decision to ask the Central Govern-
ment and all its offices, all establishments,
all the State Governments, their offices and
their establishments and focal bodies to buy
cloth woven by weavers on priority basis?

SHRI ASHOK GEHLOT: Mr. Speaker,
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Sir, | would like to tell the hon. Member that
after monitoring the subsidy, we try to make
sure that it reaches in time. Till the final

- accounts are not received, we are not in a

positionto give it. Eventhen we shall try that
the subsidy should reach in time. ;

The other suggestion is good. We have
now taken some steps in this direction and
have written to all the Ministries that they
should give priority 10 handioom sector be-
cause Ireleasethisfactthat unless alongwith
increase inthe production of handloomcloth
people develop a sense of attachment for &.
Like Khadi the hardship faced by than one
and a half crore weavers, towards which the
hon. Member has drawn our attention will
contnue. It is difficult to collect the figures
about the number of unemployed, because
they do this work but laterthey shift {o some
other work. | would like t0 say that the
Railway Ministry and the Industries is Minis-
try have accepted this fact that in future we
shall give priority to handioom cloth. We are
trying to persuade the other Ministries also
to give priority to the handloom cloth.

SHRISANDIPAN BHAWAN THORAT:
Mr. Speaker, Sir, wehave just been told that
there are more than 1-1/2 crore weavers,
who mainly belong to the weaker sections,
the scheduled castes and scheduled tribes.
They are supplied yamn through spinning
mills, and these spinning mills do not get
cotton atcheaprates. This isthe reason that
price of yam goes up. | would like to ask the
hon Minister whether there are such co-
operative spinning mills in our country and
whether Government propose to formulate
any scheme to supply cotton at cheaper
rates to these mills?

SHRI ASHOK GEHLOT: Co-operative
mills have also to buy it from the open

market. There is no separate arrangement
for that.
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[Englisti [Transiatior}
'~ §osure of Non-Visble NTC Mills SHRI ASHOK GEHLOT: As regards

+

*148. SHRI SUDARSHAN
RAYCHAUDHURI
SHRI BASU DEB ACHARIA:

Wilithe Minister f TEXTILESbepleased
to state:

(a) whetherthe Govemment havetaken
anydecision regarding closure of non-viable
milis under the National Textile Corporation;

(b) it so, the details thereof;

(c),lhi number of workers likely to be
rendgred unemployed, mill-wise; and

(d) the steps proposed to be taken to
safeguard the interests of those employ-

oes?

[Transiation]

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) to (d). Do not arise.

[English]

SHRISUDARSHAN RAYCHAUDHURI:
The tripartite settiement was concluded last
year. A new work norm has been introduced
in the NTC mills and the workers are trying
thelr uimost 10 improve the position, the
viability of the NTC mills. But what about the
rpodermnisation programme that was 1o be
undertaken in the NTC milis without which
thelr mills will not be completely viable? And
what is the time frame by which the
modernisation programme is likely 10 be
completed?

* modmization programme we are concemed
about N.T.C. Mills which are absolutely non-
viable, what is to be done about them. A
tripartite discussion has taken place under
thatthere is a proposal for 63 mills. We have
been asked to supply information to the
labour union. We have supplied allthe infor-
mation. it shall depend upon that to what
extent can we modernize those. A« this
moment, nothing can be said.

(Engksh)

SHRI SUDARSHAN RAY-
CHAUDDHURI: This is the fate of
modernisation programme. One of the maior
reasons behind the prices of the NTC mills
inthe eastem region is lack of raw materials,
I mean cotton. When the NTC mills in West
Bengal need, | am told, 600 10 700 cotton
bales per day, they are getting for the last
few months only 300 to 350 bales. What
steps have been taken by the Government
to supply this rawmaterial, these particular
cotton bales to the NTC mills in West Ben-
gal?

MR. SPEAKER: What steps have been
taken to supply cotton bales?

[Transiation)

SHRI ASHOK GEHLOT: if they are
worried about the West Bengal mills, we
shall obiain information separately and we
shall try that they are supplied the inputs in
time The hon. Mades is well aware of the
circumstances prevalent in these mills, in
whichthe budgetary support has decreased.
Apart from West Bengal there are many
such milis, ke the Kanpur mills in U.P.,
which do not receive supply of their full

requirement of cotton That is why it is our
attempt to restructure their activities in such
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a .manner that their mifls might run and
become viable.

(English]

SHRIDASUDEB ACHARIA: Out of the
124 mills which are under the National Tex-
tiles Corporation, there are about 40 to 41
mills which are sick. Those mills were sick
andthe abandoned mills were taken over by
the Government and nationalised. But what
was to be done to make thosé those mills
viable, that was not done, to modems them,
and to replace the worn out machinery. |
would like 1o know from the hon. Minister
whether there National Textile Corporation
has submitled a re-structuring proposal of
the entire Corporation. if so what action has
the Government taken on this re-structuring
proosal of the NTC

[ Translation]

SHRI ASHOK GEHLOT: Hon'ble
Speaker, Sir, | recently said that we have
made two proposals. Onthe one hand, mills
has been and amaigamated, out of which
nearly 35 mills, which are viable, are pro-
posed to be converted into 15 mills. There
are nine subsidiaries of N.T.C and except
one all others are running in loss. We want
that the maximum number of subsidiaies
make profit. Our effort is continuing in this
direction. As | said just now, under the
charmanship of the Labour Minister tripar-
tite taks were held, in which we gave them
acomprefensive proposal because we want
to supply allthe datato the labourunions. All
three parties should meet and decide. That
is why nothing can be said in isolation and |
hope that very soon, action will be taken on
i..(Interruptions).

PROF. RASA SINGHRAWAT: Hon'ble
Speaker, | would like to submittothe hon'ble
Minister that these mills are the mainstay
for people of Beawar city in Rajasthan and
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MR. SPEAKER: Questions are not
asked like that. Put a spefic question. if |
disaliow you will complain. This is a national
question.

PROF. RASA SINGH RAWAT: | am
asking a question. It is a national question.
some misunderstanding is prevalent among
the labour class there in the mills of N. T.C
that the mills are being closed. | would like
the Government to tell me very clearly
whether the Government has decided to
merge the two sick mills of N.T.C.? Will the
milis be closed and the labourers will be-
come jobless? The Government should
declare its policy very clearly, | would like to
know very clearly.

MR. SPEAKER: Sir, One minute back,
they have repliedto this about restructuring.

ASHOKGEHLOT: You aretalking about
Beawer, both the mills in Beawar are run-
ning in profit, there is no question of closing
them.

SHRI RATILAL VARMA: Mr. Speaker,
Sir, mills_ iy Gujarat are lying closed and
there are N.T.C. mills also in Gujarat, but
day by they are becoming sick. Willthe hon.
Minister give an assurance that the N.T.C.
mills in Gujarat will continue to run?

SHRI ASHOK GEHLOT: None of our
mills there is closed there nor there is any
plan to close any mill.

|English]
Exports by um: and STC.

* 149. SHRI SARAT CHANDRA
PATTANAYAK: Will the Minister of COM-
MERCE be pleased to state:

_ (a) the total amount of exports gener-
ated by the Minerals ard Metals Trading
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corporation and the State Trading Corpora-
tion in the past six months;

(b) whether any review of the perfor-
mance of these organisations has beern
made: and .

() il so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHR!
P.CHNDAMBARAM): (a) Exports worth Rs.
1. 423. 27 crores and Rs. 462. 85 crores
were effected by MMTC and STC respec-
tively from April,, 1991 to January, 1992.

(b} and (c). Yes, Sir. The performance
of thetwo Corporations is normally reviewec
on a quarterly basis.

SHRI SARAT CHANDRA
PATTANAYAK: lwouldlike to know fromthe
hon. Minister whether the convertibility of
the rupee will have any impact on the
functioing of the STC and MMTC; if so the
details thereof

SHRI P. CHIDAMBARAM: The partial
convertibility of the rupee will indeed help
trade in general; because 60 per cent cf
export eamings can now be sold at the
market determined exchange rate. Earlier,
the exporters - thatincludes the STC andthe
MMTC -were getting only 30 percent of their
export eamings 1o be converted as Exim
Scripts. | think the enhancement of 60 per
cent will help STC and MMTC get a much
better convertubility factor when they con-
vert their export earnings in the India mar-
et.

~ SHRI SARAT CHAMNDRA
PATTANAYAK: iwoud i&s toknow whether
the Govemnment is cosiderting 10 permit
STC and MMTC to undertzke third country
trade through its overses offices. If so, the
ikely increase in earniog of foreign ex-
change trom these transactions?
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SHR! P. CHIDAMBARAM: On the con-
wary thave asked STC and MMTC Boardto

i3kl ipwn procedure for doing third country
o&ts Each of these Corporations will be

"e £duraged to do third country trade, ac-
- conding to the guidelines laid down by its

own Board.

SHRI ERA ANBARASU: | welcome the
new Industrial Policy as long as there is a
provisionto dismaitle the regime of controls
and licensing. But, at the same time, there
are as many as nine or ten organisations
under the Ministry of Commerce like Expon
Promotion Council, Export Development
Council, DGTD etc. A decision has been
taken, | belived to close down these
crganisations. Nearly fcur or five thousand
employees will be thrown our of employ-
ment.

MR. SPEAKER: You should put spe-
cific question on the exports by MMTC and
STC. You should directly come to the quos-
tion without any delay.

SHRI ERA ANBARASU: Is there any
similar decisicn 10 close down MMTC and
STC causing unemployment to employaes
of these organisations?

MR. SPEAKER: You have askeda very
pointed and good question.

SHRI ERA ANBARASU: | request the
Hon. Minister whether there is any proposal
to redeploy these employees, who are thrown
out of employment in the organisations kke
Export Promotion Counci, Export Inspoc-
tion Council atc.

SHRI P. CHIDAMBARAM: No.

- MR. SPEAKER: Noistoclosingdom
or to redeployment.
&RIPCHDAMBARAM.NO:IOGIO‘-
ing down.

~
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SHRI. MUMTAZ ANSARI: Mica Trad-
ing Corporation i.e MITCO, which was es-
tablished at kodarma, has been running ata
loss. | have just heard thatthere is a plan of
merger of MITCO with MMTC. Is there any
step in this regard being taken by the Gov-
ernment?

SHRI P.CHIDAMBARAM: MITCO is
now only a wholly aened subsidiary of MTC.
There is no proposal to change the status.

National Highways

*150. SHRI MUKUL BAGHRISHNA
WASNIK:
SHRISHRAVANKUMAR PATEL:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether the Government have cor:-
ducted any survey to identily tghe length of
National Highways which are not trafficworthy
as per international standards;

(b) it so, the details thereof, State-wise;
and

(c) the tunds proposed 1o be provided
for maintenance and repair of National
Hiways during 1992-93, State-wise

PHALGUNA 16, 1913 (SAKA}
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THE MINISTER OF STATE OF THE
MINISTRY OF SUFACE TRANSPORT
(SHRI JAGADISH TYTLERY): (a) o (c). A
stalement is laid on the Table of the Sabha.

STATEMENT

(a) and (b). the Central Road Research
Institute had completed an inventory of the
Nation Highways in 1987 as part of whict
they mesured the reiding quality of the major
portion of the National Highway network.
State-wise summary of roughness value is
given in the Appendix.

According tothe norms laid down by the
indian Roads Congress, riding comfort was
less than satistactory on roughly 41. 6%
length of National Highways. The National -
Highways are howgver generally kept traffic
worthy, within the availability of funds. More- -
over, development of National Highways is
a continuing activity and since 1987 further
investments have been made to upgrade
the system.

(c) In the 1992-93 Budget, a provision
of Rs. 169.68 crores for maintenance and
repairs of National Higways has been in-
cluded. The State-wise distribution of the
provision will be decided after the Demand
for Grants are approved by the Parliament.



Written Answers 148

MARCH 6, 1992

147 Wniten Answers

28y 601 2vs 9.9 8l exeleuse) ‘Zi
sy 64 oL L0i 022 nuysey g nwwer Ly
992 €21 02t €5 ce usepesd [euoRwiH 04
12 8¢ 642 26l vl euelieH 6
3 e 96 ove L8Y leeing g
8 . 66 €€ nig g veweq/eon !
. - . - ueq 9
S webpueyd s
8¢ 981 665 06S 622 ryg v
LEL 2L9 €5 2kl 69 wessy ‘¢
6 0 usepeid [eyuniy ‘2
185 SL€ viy 609 1€2 usepeid eipuY |
9 S 4 € 2 t
WxYww WYNN . WY WYNWN WY
00s9vey Je1eeiD, 0059-0055. 0055-005 . 005¥-00S€. 00s¢e-00s¢2. sirveis

(W Uy yibue) sseuybnoy jo uodey Arewwns

xjueddy



Written Answers 150

PHALGUNA 16, 1913 (SAKA)

001 - : . - eindisl. ~'9Z

149  Written Answers

. S 522 ¥6EL 602 NueN el ‘62
09 : : . : . wHpS 92
1204 oy 29€ Liv 609 " uvewiseley €2
L0€ . vl vyl v8i 96 | gelund -2z
. se . : Ausydlpuod 12
12zt 9%z - . - ‘ essuo 0z
00: - - - . C ucw_mwez:e
) 62 8ee . S - . Em.oui\ T
81 181 9L € . ekejeyBoy /1
ooy : . - . . s%mr ‘9t
9L \vE 959 6.5 S9E © elusesleyew  ‘gi
5801 ovy 2se 99y 692 “mwgi ekupew v
.92 8l VLS 91 & ¢ " ees8) ‘cl
9 ) ¥ € z o :
WY WYAW WIIHN W3/ WYIWN
00s9ueY ] J0iREID, 0059-005S. 0055-0057. 005#-00S¢. 00SE-00S2Z, sirvees




MARCH 6, 1992 Written Answers 152

Written Answers

151

. JeresBelu| dwng yym peinseew se ‘peos ey) jo Yibuel ‘wy Jed segueluljiw uj pesseidxe ‘enjeA ssauybnoy, -

‘luewejels 8ACQR U PEPNIOUI USBQ IOU SBY UOHIPUOD JUB||8IXE Ut 6J8 UOIYM SWH 6201 10N

oL'se es'el 6002 65'¢ce 6ECL Jelot jo % _
\p28 202y 0529 S20L vsee ‘teioy
082 s€e 00S 61€ [eBueg isem ‘82
62y 099 oL 865 €Sz ysepesg eun 22
9 S i 4 € 4 4
W ) WYWW WYAW WYWW WY ;
00s9URY JeIEesD, 0059-0055. 0055-005¥. 005#-00SE. 00s€-0052. sirveies

o e



153 Oral Answers

SHRIMUKUL BALKRISHNAWASNIK:
Sir, as per the reply given by the hon.
Minister, 41.6 per cent of the Indian High-
ways are below the standard level according
tothe survey conductedbythe Indian Roads
Congress., But, as per the survey con-
ducted by the Central Road Research Insa-
tiate, 28 per cent of the Indian Highways are
below the standard level and are not in a
motorable condition. Firstly this had led to
increase in road accidents killing more than
fity thousand people during the last one
year; and beondly increase seefull con-
sumption with an additional expenditure of
Rs. 6000 milfion every year. So, may | know
from the hon. Minister, the steps Govern-
ment propose 1o initiate to improve the
quality of Indian Highways?

SHRI JAGADISH TYTER: Sir, first of
all, | would like to cormrect the hon. Member.
The documents which have been given by
the CRRI says that 38.3 per cent of the
National Highways are having a good riding
quality; 20.1 per cent average riding quality,
while the riding surface for raining 41.6 per
cem is very poor. So, to some extent, the
hon. Member is right. The roads are not in
very good conditions.

But, as far as the other part of the
question is concemod, | may say that
according to the funds available to us, what-
ever is possible with regard to maintaining
and repairing of roads, modernisalion etc,
wherever s possible isbeing done. Because
of this, automatically, the rate of accidents
and other difficulties the people are facing,
would come down.

" [Enghish)

. SHRIMUKUL BALKRISHNAWASNIK:
Sir, the National Highways, though consti-
wte only two per cent of the roads within the
country, are catering to almost sixty per cent
ofthetravilers. The Minister has pointed out
that whatever funds are available, the Gov-
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emment is planning to improve the quality.
May, I therefore, know from the hon. Minis-
ter, in view of several thousands people
getting killed and several thousands of ru-
pees being additionally spent over fuel,
whether there has been a decline in the
funds rmade availalble forthe road construc-
tion and their maintenance and, if.so, what
has been the pecentage decline during the
last five years? Secondly, it has been our
general knowledge that scale amount is
being misappropriated by the agencies in-
volved in the construction and maintenance
of roads. May |, therefore, know from the
hon. Minister what are the steeps that the
Govemnment planstotaketo curb the misap-
propriation in this regard?

SHRI JAGDISH TYTLER: Sir, during
the successive five-year plans, the share of
transport has come down from 22 per cent
10 12 per cent and the share of roads has
correspondingly some down from 6.7 per
centto 2.9 per cent. The National Highways
no doubt constitute only two per cent of the
network and carry more than one-third of the
road traffic which has been suffering be-
cause funds are not being made available.
Even the share in the plans has declined
progressively from 1.4 per cent to 0.71 per
cent. The investments on the development

.of the National Highways system at con-
stant price, have almost remind static till the
Seventh Plan, though the traffic has in-
creased manifold both intams of vellumand
roads. The periodical maintenance in the
upkeep of the system has been badly af-
fected. We are doing everything possible
with whatever funds aro available, to main-
1ain our roads.

As regards the second part of the ques-
tion, maintenance of roads is the responsi-
bility of the State. Governments. We give
funds to the State Governments. But re-
cently tha information has been that the
money is not property spent. SS, we are
monitoring from the Central Ministry more
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closely with the State Governments to see
that the funds are proparly utilized.

SHRI SHRAVAN KUMAR PATEL: Sir,
may | know from the hon. Minister what
criteria and parameters are fixed so far as
the question of providing bypasses on these
national Highways are concemed, where
such National Highways pass thorough popu-
lous cities and where such Highways present
grave threat to the lives of the cit:zens? |
would also like to know the number of pro-
posals which are pending with the Central
Governemnt so far as the question of the
State of tadhya Pradesh is
concerned.(Interruptions).

MR. SPEAKER: This is niot arising out
of this main question. This is about the
maintenance of National Highways, not by-
passes. That is a very big issue. You will
have to restrict yourself to the main ques-
tion, otherwise vou do not get a reply.

SHRISHRAVANKUMARPATEL : There
are two very important bypasses, Sir.

MR. SPEAKER: It you have any by-

passes in your mind, please write to the
Minister and the Minister will reply.

SHRISHRAVANKUMARPATEL:O.K.,
Sir, then | wiil ask a direct question. May |
know whether the Government porous to
involve private sectorfor the maintenance of

the National Highways and, # so, to what .

aextent, and what is the Plan that Govern-
ment has got?

SHRIJAGDISHTYTLER: Sir, very soon
| am coming with an amendment to the
National Highways Act where participation
tothe National Highways as well as exprges-
ways will be atlowed to the private Sector,
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[ Translation)

SHRI RAJVEER SINGH: Mr. Speaker,
Sir, 1"am thankful to you. Through you, |

would like to ask the hon. Minister the
number of new National Highways from

U.P., which have been included in the Na-

tional Highway Projects formulated by the
Govemnment...(Interruptions).

MR. SPEAKER: Look, this matter is
related 10 the entire country.

SHRI RAJVEER SINGH: Mr. Speaker,

‘Sir, Uttar Pradesh is also included in the

country.

MR. SPEAKER: Yes, but he does not
possess the information in that regard. (/n-

terrugions).

~ SHRIRAJVEER SINGH: Mr. Speaker,
Sir, | am referring merely to National
Highways.(Interruptions).

MR. SPEAKER: He has 1o get the
information in regard to the National High-
ways of Uttar Pradesh fron thie ofiice.

SHRIRAJVEER SINGH: I would like to
know as 10 how many proposals for the
conversion of State Highways into National
Highways have been received from the
State Governments? My other supplemen-
1ary is that about eight years ago the Gov-
emment had made an announcement 1o
censtruct by-pass roads on National High-
ways....

[English)

MR. SPEAKER. | am Cisallowing it on
several grounds.

[Transiation)

SHRIRAJVEER SINGH: Mr. Speaker.
Sir, prices are rising, land has not been
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acquired so far and that has been causing
'great difficulty.

MR. SPEAKER: No, don't ask such
questions. Go through the original question
; and then put you supplementary.

[English)

Mr. Minister, if you have information
please give it to the hon. Member.

SHRIJAGDISH TYTLER: Sir, this con-

stitutes a different question. | request the
hon. Member to give some time.

MR. SPEAKER: You can send it in
writing.

SHRI SRIKANTA JENA: Sir, the hon.
Minister says that the resources are not
available May [ know from the hon. Minister

» whether the World Bank or the Asian Devel-
opment bank have agreed to any proposal

pof the Ministry of Surface Transport for the
National Highway projects and if so how
many such projects have been cleared by
the World Bank and for which Government
of India’s approval is still pending.

SHRIJAGDISH TYTLER: Sir, | cannot
give the details at present. Some projects
Wre funded by the Worid Bank. The Worid
Bank money goes direct tothe kitty. We get
the allocation from the Central Budget.

*  MR. SPEAKER: Next question.

SHRIG.DEVARAYANAIK: Sir, thereis
a very imporntant question, You are not
giving me an opportunity.

« MR. SPEKAER: It may be important.
But you should not raise it like this. | take
objectionto it. There are 542 Members. You
should understand.
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SHRIG.DEVARAYANAIK: | have tried
many times. :

MR. SPEAKER: Not like this. Please
take your seat now.

- Loans Advanced to SC/STs and
farmers by Nationalised Banks

“151 SHRI KRISHNAN DUTT
SULTANPURI: Willthe Ministerof FINANCE
be pleased to state:

(a) the total amount of loans advanced
by the nationlised banks to Scheduled
Castes/Scheduled Tribes and marginalfarm-
ers during the last six months; and

(b) the percentage of the above amount
recoverad so far.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI! DALBIR
SINGH): (a) and (b). A Statement is 1did on
the Table of the House.

STATEMENT

(a)and (b). Thetotal outstanding amount
oflpans advanced by Public Sector Banks to
Scheduled Castes/Scheduled Tribes as at
the end of March 1990, Mrach 1991 and
Seplember 1991 (latest available) was as
under;

As at the end of Amount (Rs.
Crores)
March 1990 3115
March 1991 3288
September 1991 3381

The total outstanding.amount of loans
advanced by Public Sector.Banks to mar-
ginal farmers as at the end of June 1988,
June 1989 and June 1990 (latest avalilable)
was as under:
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As at the end of Amount (Rs.
Crores)

June 1988 2324

June 1989 2015

-June 1990

2727

The data reporting system does not
generate the information about recovery of
bank dues borrower group wise. No sepa-
" rate data is, therefore, available for SC/ST
and marginal farmers. However, the per-
centage of recovery to demand for the
agricultural loans as at the end of June 1991
(latest available) was 59.8 as against 46.8
as at the end of June 1990.

[ Translation}

SHRIKRISHANA DUTT SULTANPURL:
Mr. Speaker, Sir, through you. Iwouldliketo
know the amount of loan sanctioned to the
marginal farmers by the Government. The
hon. Minister may also tell the number of
farmers who have been benefited by the
scheme under which National Front Gov-
emment hadwritten off the loans of upto Rs.
10,000/- and the told amount of loar: which
has been written off?

SHR!I DALBIR SINGH: Mr. Speaker,
Sir, the hon. Member wants to get the
information in this regard. So far as the
outstanding recoveryfromthe marginalfarm-
ers is concerned the banks have been di-
rectedto provide 40 percent of the total loan
sanctioned 1o the paririty sector to crafts-
men, small farmers, scheduled castes and
scheduled tribes. In 1991-92 the Govern-
ment of India had provided Rs. 703 6 crores
to Rural Development Department to ben-
efit about 22, 51, 519 families.

So far as the question of writing off °
loans to farmers is concemed, as per the
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announcement made by the previous Gov-
émment, the Government had to bear the
burden of about Rs. 8000 crores. Eveninthe
last Budget about Rs. 2500 crores had been
provided for the purpose. in this manner the
Government had to bear a very burden. But
since it is related to the farmers, the matter
hadbeen considered very sympathetically.

SHRIKRISHANADUTT SULTANPURI:
Mr. Speaker, Sir, | would like to know the
figures in regard to the small loans sanc-
tioned to the members of scheduled castes
and scheduled tribes. The Govemment may
also make it clear whether the loan being
given to the farmers is exactly in according
to the norm of 10 percent of total amount of
loan as perthe directions issued to banks or
less than that?

SHRI DALBIR SINGH: Mr. Speaker,
Sir, there are set guidelines to be followed
whenever budget allocation is made for
certain projects. There are schemes like
IRDP and DRDP as also schemes icr are
meant to be implemented at block level. The
people whose income is up to Rs. 6500 are
sanctioned loan at 4 percent rate of interest.
Out of the total beneficiaries during 1991-
92, about 45.3 percent were from Sched-

uled castes and Scheduled tribes.
[English)
SHRI SANDIPAN BHAGAWAN

THORAT: Sir, the Narasimh an Committee
has suggested some measures regarding
the Financial assistance to the weaker sec-

a

tions and the Scheduled Castes and Sched- -

uled Tribes, but the Govemment has not
come out with any policy measure. So, may
| know from the Minister, through you.
whether any policy measure has been pre-
pared and if so, when the Government is
going to declare that policy.

SHR! DALBIR SINGH: This is under
consideration.
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Report on Reglonal Rural Banks

+
*152. SHRI ANNA JOSHL:
SHRI CHETAN P.S.
CHAUHAN:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the working group consti-
tuted to finalise service rules and promotion
policy in the Regional Rural Banks has
submitted its report to the Government;

(b) if so, the details thereof; and

(c) if not, the time by which the report is
likely to be submitted?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a)to (c). A Statement is laidon the
Table of the House.

STATEMENT

(a) to (c). Govemment orders granting
pay scales, allowances and other benefits to
employees of Regional Rural Banks at par
with those applicable to officers and other

; employees of posts of comparable level in
sponsor banks in implementation of the
award of the National industrial Tribunal for
RRBs and the recommendations of the
Equation Committee had been issued on
22nd February, 1991. This necessiated
changes in service regulations, recruitment/
promotion policy and also seftiement of
issues which had cropped up in the fitment
of RRB employees in sponsor bank pay
scales. National Bank for Agriculture & Ru-
ral Development (NABARD) had accord-
ingly constituted a Working Group in Sep-
tember, 1991 with the following terms of
reference:

M to frame se'rvice regulationsfor all
categories of employees oi RRBs:
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(i)  to frame recruitment and promotion
policies in RRBs; anc

(ili)  anyothermatterrelatingtothe imple-
mentation of the award of the Tribu-
nal read with the Equation Commit-
tee Report.

NABARD has reported that the Work-
ing Group has since submitted its report to
the National Bank on 18.02.1992. The Na-
tional Bank is studying the report and they
will be advising the Government regarding
the action to be taken on the recommenda-
tions contained in the report.

WRITTEN ANSWERS TO QUESTIONS

[Transiation)
Production and Export of Rice
*153. DR. RAMESH CHAND

TOMAR:
SHRI K. PRADHNLI:
Will the Minister of COMMERCE be
pleased to state:

(a) the quantity of Basmati and non-
Basmati rice produced and exported during
1991-92;

(b) the names of the countries to which
exported; and
)

(c) the targets fixed for production‘and
export of rice during 1992-93 and the coun-
tries to which the export is proposed 10 be
made?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The total production
of rice during 1991-92 is estimated to be 72-
73 million tonnes. Estimate of production of
basmati rice are not separately available.

Dirrifig the peribd ffom 1st April, 19911ta,
3istJanuaiv 1992 1.80.600MTsof basmati



163  Writen Answers

rice and 3,56,200 MTs of non-basnd?i rice
have been exported. ’

. () Rice is exported mainly to Saudi
Arabia, JAE, Bahrain, Kuwait, Muscat, Jor-
dan, fran and UK, etc.

(c) The target fixed for production of
rice during 1992-93 s 78.5 to 79 million
tonnes. While the exact target for export of
rice for the year 1992-93 is yet to be fixed,
efforts will be to further expand rice exports
to our traditional markets, subject, however,
to availability of surpluses for exports.

. [English]
Economic Ofienses Courts
154. SHRIMATI MAHENDRA
KUMARI:
SHRIMAT! KRISHNENDRA
KAUR (DEEPA):
Willthe Minister of FINANCE be pleased
o state:

(a) the number of economic offences
courts in the country, State-wise:

(b) the number of cases pending in
these courts, State-wise; .

(c) the reasons therefor;

(d) the amount of revenue under litiga-
tion;

(e) whether the Govemment propose
1o open more such courts;

(f) i so, the details thereof, State-wise;
and

() the other steps proposed 10 be

taken for speedy disposal of the pending
cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
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RAMESHWAR THAKUR): (a) The informa-
tion is as under:- ’

S.No. Name of State  No. of Courts

-1 2 3
1. Gujarat 1
2. Maharashtra 1
3. Kamnataka 1
4, Madhya Pradesh 1
5. Kerala 1
6. | Delhi 1
7. Andhra Pradesh 1
8. Rajasthan 1
9. Uttar Pradesh 2
10. Tamil Nadu 2
11. Bihar 1
12. Orissa 1

(b) informationin respect of Direct Taxes
is as under:-

.

S.No. Name of Siale No. of pending

, cases
1 2 3

1 Gujarat 1562
2. ., Maharashtra 15391
3 Karnataka 668
4 Madhya Pradesh 519
5. Kerala 98
6 Dethi 773.7
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S.No. Name of State  No. of pending
cases
1 2 3
7. Andhra Pradesh 598
8. Rajasthan 301
9. Uttar Pradesh 1809
10. Tamil Nadu 2107
1. Bihar
255°
12. Orissa

* Separate figures for the States of
Bihar and Orissa are not available

As regards other relevant laws, the
information is being coliected and the same
will be placed on the Table of the House.

(c) The prosecutions being criminal pro-
ceedings, the courts have to follow elabo-
rate procedure which is time consuming. In
many cases, frequent adjournments are
sought for by the accused. Proceedings are
also delayed due to stay orders granted in
some cases by the High Courts.

(d) The offences under the Tax Laws
arecriminalproceedings in which revenueis
not directly involved. Prosecutions are filed
for infringement of various provisions con-
tained in the Tax Laws as well as under the
IPC for giving wrong statement, cheatingg,
forgery etc. and it cannot be said that any
specific amount of revenue is under litiga-
tion. ,

(e) and (f). The question of setting up of
more special courts for economic offenders
was discussed in the first meeting of the
Inter-State Council Chaired by the Prime
Minister and attended by the Chief Ministers
of different States in October, 1930. The

proposal for setting up of 33 more special
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courts was accosted by the Inter-State Coun-
cil as under:-

S.No. Name of State No. of courts.
proposed to
be opened.
1 2 3.
1. Bihar 4
2. Gujarat . 1
3. Haryana 1
.4.  Madhya Pradesh -1
5.  Maharashtra N 9
"6.  Punjab 2
7.  Rajasthan 1
8.  Tamil Nadu 1
9.  Uttar Pradesh 4
10.  Delhi 4
11. Waest Bengal 5
Total 33

(9) The cases have to be disposed of by
the concerned courts over whichthe Central
Government has no control. However, the
departmentalofficers and Govemment coun-
sels have been instructed to take steps for

expeditious finalisation oﬂhopendmcases
Remittances by Foreign Companies

* 155. SHRI PRAKASH V. PATIL: Will
the Minister of FINANCE be pleased to
state: )

(a) whether all foreign companies are
required to make exports to cover their
foreign remittances as per the new policyon
foreign investments;
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(b) whether all companies are required
to compulsory state in their balance sheet
the amount of foreign exchange spent and
eamed;

(c) i so, the reasons therefor; and

(d)the action being taken or proposedto
betaken against those companies which are
not losers in foreign exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Underthe New
Industrial Policy, companies receiving fresh
approval for foreign equity are at present
required to balance the dividend payments
by export eamings over a period of time. The
condition of dividend balancing is also re-
quired for all existing companies receiving
approval for enhancement of foreign equity
upto 51%.

(b) According to section 217 of the com-
panias Act, 1956, Companies are requiredto
attach to every balance sheet a report by its
Board of Directors onforeign exchange eam-
ings and outgo.

(c) The requirement fordividend balanc-
ing was introduced in view of the difficult
Balance of Payments position facing the
country when the new industrial policy was
announced last year and the consequent
needtouse all means available 1o encourage
exports. Govemment has indicated that as
the balance of payments position improves
the dividend balancing requirement wouid be
reviewed. The requirement indicated in (b)
was introduced to highlight export perfor-
mance of companies in the Directors Report
and thus emphases the importance of ex-
ports.
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(d) Repatriation of profits/dividends is
allowed without restrictions. However, un-
der the new policy, payments of dividends
willbe monitoredthrough the Reserve Bank
of India so as to ensure balancing by export
earings in cases of fresh foreign invest-
ment approvals and enhancement of for-

aign equity.
House Bullding Loans by Lic

*156. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of FINANCE be
pleased to state:

(a) the number of applicants who ap-
plied for house building loans and those
who were granted loans by the Life Insur-
ance Corporation during each of the last
three years;

(b) the criteria for granting such loans;

(c) the steps taken to simplify the pro-
cedure to sanction such loans by financial
institu*ons?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) to (c). A Statement is laid on
the Tabie of the House.

STATEMENT

House Building loans are advanced by
the LIC and LIC Housing Finance Limited
(LIC HFL), a subsidiary of the LIC, to the
policy hoiders under various schemes and
fo non policy holders under LIC Property
Morigage Scheme. The number of appil-
cants and those who were actually granted
loans in the last three years are as under:-

Financial No. of applicants who No. of applicants who
Year applied for loans were granted loans
1988-89 25,059 20,622

1969-90 45,946 42,501

1990—91 56.638 52,078
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The basic criteria for granting house
building loans are availability of amenities
such as water supply, electricity, sanitation
etc. in the Centre concerned; the age and
repayment capacity of the applicant: clear
and marketable titie to the property; and the
assignment of the Policy on life by the
applicant as cdlateral security. The proce-
dures to sancion loans by the LIC are
constantly under review. In the recent past,

" the procedure has been simplified to grant
loans even for purchase of flats/houses
under construdion; to sanction loans by
creating an equitable mortgage/charge by
depositing the tle deeds; to dispense with
legal investigalon of title in case where
lease deed is executeddirectly by aGovern-
ment body; andlo augment the Administra-
tive/ financial piwers of the Area Managers
to grant loans spto Rs. 5 lakhs to the pro-
spective borrovers.

Roads n East Coast Areas

SHRIMATI
SOUNDARAM:
HRI K. RAMAMURTHEE
TINDIVANAM:

*157. [R. K.S.

Will thedinister of SURFACE TRANS-
PORT be ptased 1o state:

(a) theprogress made so far in laying
the roads ) east coast areas;

{b) th amount sanctioned for the pur-
pose durig each of thelastthreeyears; and

(c) vetarget date for completion of the
work?

TIE MINISTER OF STATE OF THE
*MINITRY OF SURFACE TRANSPORT
(SHR JAGDISH TYTLER): (a) to (c). A
statéent is laid on the Table of the Sabha.

STATEMENT

_(a) 10 (c). The Honourable Members
ajptuumd:lyrdonlngtottneoastalroad

PHALGUNA 16, 1913 (SAKA)
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in Tamil Nadu between Madras and
Kanyakumarl. This is not a National High-
waybutis a State road and the responsibility
for developing the road Is that of the State
Government. The Asian Development Bank
has provided a loan assistance not exceed-
ing US $ 23.12 million to the Government of
Tamil Nadu for development of Madras-
Cudalore Section of coastal Road in Tamil
Nadu. Thefinancial provision forthis scheme
is made by the State Government in the
State Budget. This work has been. started
by the State Government in April, 91 and a
sum of Rs. 6.74 crores have been spent
upto December, 91. The scheme is being
implemented by the State Government who
have intimated that the estimated comple-
tion date of the scheme is May, 1995.

NRI Investments in Corporate
Sector

*158. SHRI K.V. THANGKABALU: Will
the Minister of FINANCE be pleased to
state:

(a) whett.arthere is any proposal under
consideration of the Government to permit
the Non-Resident Indian’s remittances to
the gorporate sector in India as is being
allowed for the banks; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b). In-
dian companies are already permitted to
accept deposits both on repatriation and
non-repatriation basis. Deposits on a repa-
triation basis can be made by NRI deposi-
tors If the funds are placed for a period of
three years and the amount to be accepted
is approved by the Reserve Bank of India in
individual cases. The foreign currency re-
mittances in all such cases shoukd be routed
through the banks authoriesed to deal in
foreign exchange orthrough the NRE/FCNR
accounts of the depositor. Deposits can also
be made by NRIs on a non-repairable basis
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it the company applies to the RBI and funds
are remitted through FCNR, NRE or NRO
accounts. '

Guidelines for Disbursing Aid

“159. SHRI BHUPINDER SINGH
HOODA: Will the Minister of FINANCE be
pleased to state:

(a) whetherthere are any guidelines tor
disbursing aid received from external agen-
cies like the World Bank and the Asian
Development Bank among various States;

(b) it so, the details thereot; and

(c)the break-up of use of such funds for
the last three years, State-wise?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI! .
RAMESHWAR THAKURY): (a) and (b). Yes,
Sir. External aid received by way of dis-
bursement is passed on to the State Gov-
emment under the existing principles of
under flow by way of additional central assis-
tance. Funds are released equivalent to

- 100% of external ald disbursements in the

case of projects in the socid services sector
and for programmes which have a direct
bearing on poventy alleviatbn while in other
cases a ditionality is limited to 70% of aid
disbursement

(c) Statement contailing State-wise
details of such release on iccount of exter-
nally aided projects durinj the last three
years in attached.

STATEMENT
| Rs. crorg

States 88-89 89-90 9091
Andhra Pradesh 35.78 38.09 6805
Arunachal Pradesh - - -
Assam 1.10 0.06 26
Bihar 32.37 1262 19.8.
Goa .o - -
Gujarat 62.87 135.99 172.89
Haryana 13.76 21.55 35.21
Himachal Pradesh 8.71 5.75 21.99
Jammu & Kashmir 4.01 6.89 6.92
Kamataka 31.03 44.80 57.91
Kerala 35.35 24.87 46.13
Madhya Pradesh 53.32 89.39 " 47.81
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. Rs. crores
States 88-89 i 89-90 90-91
Maharashtra 81.45 103.08 139.86
Manipur - - -
Meghalaya - - -
Mizoram ) - - R
Nagaland ' - - .
Orissa. 62.07 58.13 46.96
Punjab 3.13 - 4.00
Rajasthan 28.13 9.35 12.44
Sikkim - - -
Tamil Nadu 52.04 95.49 142.61
Tripura - 4.06 -
Uttar Pradesh 76.55 239.79 292.69
West Bengal 27.24 49.15 41.10
Sponsorship for Foreign Training THE MINISTER OF STATE IN THE
Programmes MINISTRY OF FINANCE (SHRI

*160. SHRI J. CHOKKA RAO: Willthe
Minister of FINANCE be pleased to state:

(a)the number of schemes/plans under
the Commonwealth Development
Programmes and Colombo Plan including
bilateral arrangements for sponsorship of
our personnel to foreign training
programmes; and

{b) the number of persons sponsored
for various schemes/plans during the last
three years, year-wise and State and Union
Territory-wise?

RAMESHWAR THAKUR): (a) There is no
Programme called the Commonwealth De-
velopment Programme. There are refer-
ences forboth general and specialised train-
ing under the Colombo Plan in matters
relevant to economic and social develop-
ment in the developing countries of South
and South-East Asia through their own co-
operative efforis and with assistance from
other member countries. The Colombo plan
is also a useful forum for the exchange of
information and ideas on Technical Coop-
eration and Technical Assistance between
the number countries. India has played-an
active roll in the Colombo Plan activities
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since its inception and has received assls-
tance from some Colombo Plan countries
especially the UK. India also provides assis-
tance to many developing member coun-
tries. All Colombo Plan aid is bilateral.

(b) The information is being collected
and will be laid on the Table of the House.

Trends in Savings

°161. SHRI ATAL BIHARI
VAJPAYEE:

SHRI HARIN PATHAK:

Wilithe Minister of FINANCE be pleased
to state:

(a) whetherthere are negative trends in
savings; ,

(b) if so, the reasons therefor:;
(c) the extent of fall in savings during
eachquarterof 1991-92 as comparedto the

savings in the corresponding period in each
of the last three financial years;

(d) the steps taken or proposed to be
taken by the Government to reverse this
trend; and

(e) the results thereof so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) to (e). There
are nonegative trends in the rate of savings.
The ratio of gross domestic savings to GDP
at current market prices was 20.5 per cent
during the Seventh Plan period (1985-90) as
compared with 19.7 per cent during the
Sixth Ptan period (1980-85). In 1990-91, the
Quick Estimates of the Central Statistical
Organisation indicate a marginal fall in the
ratio of gross domestic savings to GOP to
21.9 per cent from 22.3 per cent in 1889-90.

Annual estimates of gross domestic
savings for the_year 1991-92 are not yet
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avallable. Quarterly estimates of savings
are not prepared by the Central Statistical
Organisation.

Export of Textiles

*162 SHRIGEORGE FERNANDES:
PROF. ASHOK ANANDRAO
DESHMUKH:

Will the Minister of TEXTILES be
pleased to state:

(a) whether there is any increase in the
export of textiles during September, 199110
February 1992 as compared to the corre-
sponding period during the last three years,
year-wise; the corresponding period during
the last three years, year-wise;

(b) if so, the details thereof in organised
and un-organised sectors, separately;

(c) whetherthe Govemmenthave intro-
duced any new scheme to boost reports of
textiles particularly handloom products to
the non-quota countries;

(d) if so, whether it is also proposed to
introduce the powerloom exporters entitie-
ment system;

(e) whether the Govemment propose
to amend the long termtextile export entitie-
ment distribution policy for 1992-93;

{f) ¥ so, the detalls thereof; and

(g) to what extent it will help to boost
textile exports?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). Details of exports of
Cotton Textiles during September91 - Janu-
ary 92 and during the cormesponding period
during the last three years are as given
below:
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(Rs. in Crores)

Period Organised Sector  Unorganised Sector* Total
Sept. 91-Jan.92 91729 885.59 1802.88
Sept.90-Jan.91 622.53 492.30 1114.83
Sept. 89-Jan.90 438.71 385.24 823.95
Sept.88-Jan.89 301.21 588.27

287.06

("Cotton powerloom and handloom textile exports)

(c) Yes, Sir. Under the Non-Quota Ex-
port Entitiement (NQE) Systemtor Textiles,
3% of the annual quota has been reserved
tor Non-Quota Handloom exports for 1992
and 1993. .

(d) Yes, Sir. For 1992 and 1993, 3% of
the annual quota has been reserved under
Powerloom Export Entitliement System.

(e) No further major amendment in the
policy for 1992, 1993 is contemplated at
present.

(f) and (g). Do not arise.
[ Transiation)

Smuggling of Narcotics in Madhya
Pradesh

1633. SHRIBARE LAL JATAV: Wilithe
Minister of FINANCE be pleased to state:

(a)whetherMandsour district of Madhya
Pradesh is a big centre of cultivation and
production ol opium and other narcotics;
and

(b) i so, the steps taken by the Govern-
ment to curb the production and smuggling
of narcotics in Mandsor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

RAMESHWAR THAKUR): (a) and (b).
Mandsaur is one of the districts in the State
of Madhya Pradesh where cultivation of
opium poppy is allowed under licence ffor
production opium. The enforcement agen-
cies concerned maintain vigil against pos-
sible diversion of licit opium into illickt chan-
nels, and the Law and Rules contain the
required safeguards against diversion.

[English]
Export of Gold Ormnaments

1634. SHRI J. CHOKKA RAO: Will the
Minister of COMMERCE be pleasedtostate:

(a) whether gold ornaments are being
exported at present; and

(b) if so, the nature and value of orna-
ments exported during 1990-91 and 1991-
92 so far?

- THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir. Gold
jewellery (both plain & studded) is exported
at percent.

(b) The exports of gold jewelry (both
plain & studded), as reported by the Gem
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(in Rs. Crores)
Hem 1990-91 1991-92
_ (April-January'92)
Gold Jewellery (Plain and studded) 363.53 508.66
(Prov.)
[ Translation)

Realisation of Taxes

1635. SHRI LALIT ORAON: Will the
Minister of FINANCE be pleased to state:

(a) the amount of income tax, wealth
tax and gift tax realised during each of the
years 1989-90, 1990-91 and 1991-92 till
_ date, State-wise; and

{b) the names of five top tax payers in
each categoryin each State and the amount
paid by each of these tax payers during each
of the above years?

THE MINISTER OF STATE IN THE

RAMESHWAR THAKUR): (a) Statements |
& lishowing the Stm'hwmw? Territory-
wise collection of income-tax (including
corporation tax), wealth tax and gift tax,
during 1989-90 and 1990-91 are enclosed.
This information has not yet been compled
for 1991-92.

(b) information regarding State-wise
top tax payers of income-tax, wealth tax &
gift tax and the amount of tax paid by them
is not compiled by the Ministry. Thisinforma-
tion will have to be collected from assessing
officers all over the country. The time and
effort involved in collecting and compiling
the information will be considerable and
may not be commensurate with the objec-

MINISTRY OF FINANCE (SHRI tive sought to be achieved.
STATEMENT- T
(Rupees in Crores)
SLNo. State 1989-90 1990-91

1. Andhra Pradesh 294 342
2. Aumachal Pradesh 2 2
3 Assam 73 73
4 Bihar 133 155
5 Goa 31 ‘ 39
6. Gujarat 518 469
7 Haryana 83 101
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(Rupees in Crores)
Sl.No. State 1989-90 1990-91

8. Himachal Pradesh 20 18
9. _Jammu & Kashmir 20 40
10. Karrataka 352 352
11. Kerala 153 216
12. Madhya Pradesh 174 188
13. Maharashtra 3304 3773
14, Manipur 6 6
15. Meghlaya 6 7
16. Mizoram 0.03 0.02
17. Nagaland 5 5
18. Onssa 66 83
19. Punjab 208 235
20. Rajasthan ' 124 154
21, Sikkim 0.02 ‘017
22 . Tamil Nadu 624 707
23. Tripura 4 4
24. Uttar Pradesh 796 465
25. West Bengal 812 949
Union Territories

1. Andaman & Nicobar Island 2 2
2. Chaidigarh 39 41

3. Daman Diu . 1
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(Rupees in Crores)
Sl.No. State 1989-90 1990-91
4. Dadra & Nagar Haveli - 0.19
5. New Dethi 1113 ' 1389
6. Pondichery 5 7

7. ~ Lakshadweep - -

*Figures inclusive of Dadra & Nagar Haveli and Daman & Diu.
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Indian Exports to Afghanistan

1636. SHRISANAT KUMAR MANDAL:
. Willthe Minister of COMMERCE be pleased
to state:

(a) the route through which the Indian
goods are exported to Afghanistan;

(b) whether the recent changes in the
erstwhile USSR has hit the above supply
route to Afghanistan; and

{c) it so, how the Government propose
to hold on to its links with Afghanistan in the
changed international conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI

SALMAN KHURSHEED: (a) Routs for ex-
port of Indian goods to Afghanistan are:-

(i) By air: Delhi-Kabul and Amritsar-
Kabul.

(i) Via the port of Karachi in Pakistan.
(b) No, Sir.
(c) Does not arise.

Funds to Spices Board

1637. SHRI P.C. THOMAS: Will the
Minister of COMMERCE be pleasedtostate:

(a) the details of the amount sanctioned
to the Spices Board to safeguard and de-
velop pepper cultivation during 1991-92;

(b) whether the amount sanctioned is
sufficient 1o cover the activities of the Board
and is in proportion to the expon earnings
from the papper; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
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MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED: (a)to {c). Respon-
sibility for development of production in
respect of all spices except cardamom is
with Ministry of Agriculture and State Gov-
emments and Spices Board has only a
supplementary role. During 1991-92 follow-
ing schemes were sanctioned by the Spices
Board for development of pepper cultiva-
tion:

(i) Production of planting materials
Rs. 12.75 lakhs.

(ii) Supply of 400 Rocker Sprayers to
pepper
- farmers for taking up plant protection
operation
in quick wilt affected area

Rs. 8.40 lakhs.

Uncertainty to Indian Exports

1638. SHRIPARASRAM BHARDWAJ:
Willthe Minister of COMMERCE be pleased
1o state:

(a) whether with the dissolution of USSR
and dismantling socialism in the East Eu-
rope, about one-fifth of India’s exports are
subject to considerable uncertainty;

(b) if so, the reaction of the Government
in this regard; and

(c) the steps taken by the Government
to safeguard the interests of the Indian
businessmen affected by these develop-
ments?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). The political

and economic changes in East Europeand ¢

the erstwhile Soviet Union had an adverse
impact on Indian exports. in view of this the
Government is taking a number of steps to
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ensure that a new dynamism is imparted to
ourtrade with these countries. These steps
include(a) promotion of direct contacts at
the commercial enterprise level, (b) estab-
lishing direct contacts with new Republics of
the Commonwealth of Independent States
and (c) Greater emphasis on new forms of
economic cooperation like Joint Ventures.

Trade Agreements with the Republics
of Uzbekistan and Kazakhastan have al-
ready been concluded; A trade agreement
has also been initialled with the Russian
Federation and is likely to be signed in the
near future. Trade Protocols for the year
1992 have also been concluded with the
Russian Federation and Uzbekistan.

PHALGUNA 16, 1913 (SAKA)
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Loans Disbursement by Pub!ic Sector
Financlal Institutions in Bihar

1639. SHRI SYED SHAHABUDDIN:
Will the Minister of FINANCE be pleased to

~ state the amount of loan sanctioned and

disbursed bythe public sectorfinancial insti-
tutions in Biharduring 1990-91 and 1991-92
upto 31stDecember, 1991, Institution-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): The amount of loans sanctioned
and disbursed by All-India financial Institu-
tions in Bihar during 1990-91 and 1991-92
upto December 31, 1991 is given below:-

(Rs. in Crore)

1990-91 April-December 1991
(April-March)
Institution Sanctions Disbursements Sanctions ‘Disbursemms
IDBI 56.2 42.8 98.4 51.3
IFCI 23.1 54 4.0 8.7
ICICI 69.3 . 9.1 12.7 23.2
SIDBI 444 435 274 229
IRBI 1.7 5.7 24 5.2
LiC 0.8 5.5 57.1 245
umi 19 2.7 219 23
GIC 0.9 215 2.7
TFCI 1.7 0.3 - -
TOTAL 199.1 15.9 2454 140.8
Value of Rupee the Minister of FINANCE be pleasedtostate

the value of a rupee atpresent treating 1971
1640. SHRISATYAGOPAL MISRA:Will  as base year?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

RAMESHWAR THAKUR): The value of a -

rupee, measured as a reciprocale of con-
sumer price index (CPI) for industrial work-
ers treating 1971 as base year, was 17
pause in December 1991 (latest available).

Operation of SBI Factors and Commer-
clal Services Limited

1642. SHRI RAM NAIK: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether there is any proposal to
extend the operation of SBI Factors and
Commercial Services Limited throughout
the country;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) State Bank of India (SB1) have
reportedthat at present there is no proposal
to extend the operations of SBI Factors and
Commercial Services Pvi. Limited through-
out the country.

(b) Does not arise.

(c) With a view to ensure efficiency and
economy of operations, SBI Factors and
Commercial Services Pvt. Limited proposes
to operate in the Westem Zone for the time
being.

Survey on Problems of Handloom
Weavers in Maharashtra .
1643. SHRIBAPU HARICHAURE: Will
the Minister of TEXTILES be pleased to
state:

(a)whetherthe UnionGovernment have
made any survey about the problems of
handloom weavers in Maharashtra;

(b) if so, the details thereof; and

(c) the reaction of the Govemment
thereto?

MARCH 6, 1992
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THE MINISTER OF STATE OF THE
musmvormes(s&masmx
GEHLOT): (a) No, Sir.

(b)Doesno‘garlse.

{c) The major problem experienced by
the handicormnweavers in the country includ-
ing Maharashtra is the high yam prices.
Govemmentisconstantly reviewing the price
situation and has taken corrective steps.
The State sector and cooperative sector
spinning mills have been directed to aug-
mentthe production of crucialcounts of yarn
and exercise restraint . in prices. The Na-
tional Textile Corporation (NTC) has been
asked to readjust their production plan to
augment production of hank yam of 40s and
below where the price rise has affected the
handloom weavers the most. NHDC also
advisedto augmentyarn supplies. The Chief
Ministers of States have been requested to
monitor the production of yarn by Coopera-
tive/State sector mills, and to hold reguiar
State Level reviews regarding supply, prices
and distribution of hank yarn. The Chief
Ministers have alsobeen advisedtoimpress
uponthe District Collectors to organise regu-
lar checking of the stocks and selling prices
of yam dealers in the districts, with a view to
prevent hoarding of yam.

Promotion of Managers in MMTC
1644. DR. P. VALLAL PERUMAN: Will
the Minister of COMMERCE be pleased to
state:
(a) whether 40 poim‘roster for promo-
tion of Managers has been discontinued by
Minerals and Metals Trading Corporation;

(b) if so, since when and the reasons
therefor;

(c) whether any clarification was sought

f;om Bureau of Public Enterprises (BPE) in -

this regard;
(d) if so, the details thereof; and
(e) the action taken thereon?

4,
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Reservation orders
and 40% roster system are not applicable
. to:pmmotlonotllanagetstombrlmnhn

MMTC.
(b) to (e). Do net arise.
Exporl o! Toa ,
: 1645. SHRIGOPtNAﬂ-l GAJAPATHI:
Willthe MinisterofOOMMERCEbeplaased
to state:

(a) whether the export of tea has de-
clined during 1991 -92

(b) if so, tha reasons thcrsfon?

{c) whether the Govemmem have

adopted some new measures to increase
the export of tea; and

(d) if so, the details thereof and by when

these new measures are proposed to be

implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). From provi-
sional information which is available, there
has been no deciine in:the quantity of tea
exported betwesn April, 1991 fo January,

- 1992 as compared 1o the period April, 1990
10 Janualy. 1991

(c)& (d).wnhaviawtobooslupour :

exports of tea, the-Darjeeling and Assam
Logo Campaigns have been launchedin UK
in order to get the upper and of the matrket.
Industry delegations have also been permit-
tad to visit various foreign countries to de-
velop international markets. Some of these
delectations have also been led by senior
officers fromthe Tea Board. Apart fromthis,
financial incentives by way of excise duty
refund, reduction in import duty on tea bag-
ging machinery, exemption of export profits
Iromimonnhx malraadyavailabb ‘
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Export of Video Games

1646. SHRI GURUDAS KAMAT: Wil
the Minister of COMMERCE be pleasedto -
state: :

(a) whether the Government
to export Video games to Russia;

(b) it so, the terms and conditions
thereof; and -

(c) the value of the export of Video
oamesiorwhbhagreemmispmpoudto
be siged?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). There is no
specific proposal 1o export video games 1o
the Russian Federation by the Government
as per the Trade Protocol, 1992 signed
between the two countries.

Bharat Electronics I..lmlhd Unit at
Kakand

1647. SHRI V.S. VIJAYARAGHAVAN:
Willthe Minister of DEFENGE be pleased to
state:

(a) whether the Government have any
proposal to establish a plant of Bharat Elec-
tronics Limited at Kakanad in Kerala forthe
production of equipment for naval physical
oceanography Laboratory; and -

(b) if 50, the details thereof?

THE MINISTER OF DEFENCE
(SHARAD PAWAR): (a) and (b). Bharat
Electronics Limited proposes to set up a
Service Centre at NPOL, Cochin, for the
maintenance and calibfation of underwater
transducers.

Acquisition of land for Defence

Factories in Andhra Pradesh
- 1648. SHRI DHARMABHIKSHAM: Will

 the ‘Minister of DEFENCE be pleased to
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(a) the details of the inhabited and
agricultural lands acquireed by the Govern-
ment in Andhra Pradesh for setting up de-
fence factories, district wise;

(b) whetherthe displaced persons were
provided altemative lands and the employ-

ment;

(c) if so, the details thereof; and

(d) if not, the reasons therefor? -

THE MINISTER OF DEFENCE (SHRI
SHRAD PAWARY): (a) Details as per state-
ment ‘A’ enclosed.

(b) to (d). As the compensation under
Land Acquisition Act is paid by the State

Government, the companies do not provide
any land to displaced persons. However,

eligible persons are provided employment
~ depending on vacancies as per statement
‘B’ enclosed.

STATEMENT ‘A’

1. 2890 Acres 17 Guntasof agricultural
land has been acquired for Ordnance Fac-
tory Project, Medak in Medak District. 130
Acres 12 Guntas of agricultural land has
been acquiredfor Ordnance Factory Project,.
Medak in Ranga Reddy District.

. 2. Mishra Dhatu Nigam Limited had
acquired private land inthe year 1975, 1978
and 1983 through Government of Andhra
Pradesh under the Land Acquisition Act in
RangaReddyDlsuu (orstwhinydombad

District).

3. Atotal of 314 Acres and 37 Guntas of
land was acquired by Government of Andhra
Pradesh in Balanagar and Ferrozguda vil-
lage for Hindustan Aeronautics Limited,
HyderabadinRanga Reddy District of which
5 Acres and 4 Guntas is wet land and the
" remaigingg is dry and uncultivable land.

*4. About 346 Acres of land was handed

lMRGHG 1992

mmano

mwmemdmmn
to the Bharat Dynamics Limited in Ranga

Reddy District for establishing Kanchanbag -
Unit. About 1000 Acres of land was acquired
by the Govemnment of Andhra Pradesh for
establishing Bhanoor Unit of Bharat Dynam-

“ics Limited in Medak District.

STATEMENT ‘B’

1. 375 land displaced persons from
Medak District and 34 land displaced per-
sons from Ranga Reddy District have been
provided with employment in Ordnance
Factory Project Medak.

2. Mishra Dhatu Nigam Limited pro-
vided employment to one displaced person
whose landhas been acquired.

- 3. 3displacedpersons who had applied
for employment were provided with jobs in
Hindustan Aeronautics Limited, Hyderabad
Division.

4.61 Ianddlsplaeedpefsonshavebeen
offered employment and 21 more will be

provided employment by December 1992 in
Bharat Dynamics Limited.

N.C.C in Himachal Schools

1649. PROF. PREM DHUMAL: Wilithe
Minister of DEFENCE be pleased to state:

(a) the number of High and Senior
Secondary Schools in Himachal Pradesh
where N.C.C. training is given at present;

(b) whether the Govemment have re-
ceived any requests for starting N.C.C. Di-
vlsbnshsommschooblnl-lmachal

- Pradesh; and

(c) ¥ so0, the details of the proposed
schools where the Government intend to
‘start N.C.C. training during 1992937

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): There are 195 High/
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SmlorSchoolsmHlmaethmdoshwmh
presently impart N.C.C. training. :

o) The NEC Group HQs, Shimia, has
-received requests for extension of NCC
coverage to 26 schools.

(c) There is no proposal at present to
extend NCC coverage to more schools in
Himachal Pradesh

‘Trade Agreements with Erstwhile |
USSR Republics

1650. -DR.
PANDEYA: W'cheMlmsteroi COMMERCE

be pleased to state:

(a) whether Russia's exports to India
areproposedto bevaluedin US dollarterms
and the payment is proposed to be made by

India for the same in rupees calculated at

the prevailing rate for the US dollar;

(b) it so, the details thereof;

(c) the trade agreements/protocols en-
tered with Republics of erstwhile USSR so
far and the value and quantity of various
items proposed to be imported/exported;

(d) the trade envisaged between Re-
publics of erstwhile USSR and india and the
figures of imports and exports;

" (e) whether the agreemuswithihese
Republics are proposed to be treated as
exports to dollar areas; and

"(f) if so, the details thereof?

‘THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). In terms of
indo-Russian Trade Protocol for 1992 con-
tracts for export and importofgoods shallbe
denominated in internationally convertible
currencies. Payments for those transac-

* tions falling within the ambi of the Protocal
shall be made in Indain rupees at the ex-

LAXMINARAYAN

 change rate prevalling in India between the

designated currency and the Indian Rupee,
aeeordingtothopollcyoﬂheﬂemﬂank

-of India.

(c) and (d). India has sigmd Trade
Agreements withthe Repubiics of Uzbekistan
and Kazakhstan. A trade agreement with
the Russian Federation is likely to be signed
in the near future. Trade Protocols for 1992
have also been concluded with the Repub-
lics of Uzbekistan and the Russian Federa-
tion targeting a trade turnover of US dollars
75 million and 2,200 ‘million respectivaly.
Various items proposed to be exported to
these Republics include tea, soyabean
extraction’s, medicines, shoe uppers, spices,
paints, etc. The items of import include
crude oll, newsprint, fertilizers, cotton, non
ferrous metals etc. ‘

(e) and (f). In terms of the Trade Proto-
col for 1992 concluded with the Russian
Federation transactions falling within the
ambit of the protocol shall be carried outon
a balanced basis with payment in Indian
rupee. The Protocol however also provides
for counter trade, barter, commodity ex- -
change, buy back operations, payment in
freely convertible currency or any other
internationally recognized form of business
cooperation. In case of Uzabekistan the

- trade shall be carried on with payments in

Indian Rupees. It also provides for barter
and counter-trade.

[ Translation)
Opening of Stock Exchanges
SHRI GOVINDRAO NIKAM:

SHRI GIRRDHARILAL
BHARGAVA:

1651.

Willthe Minister of FINANCE be pleased

‘to state:

 (a) the stock exchanges working in the

country, State-wise;
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requestedtlie Government foropenlngm
Stock Exchanges in the oountry, :

(c) if so, the deians thereof;

(d) the names of plaoes wham lhe

GovemmntpmposotoopenStod(Ex-

changes; and .

' (e)thetime bywhbhthasaam llcotyto-'
be set up? "~

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The list of

MAHGH 6. 1902
(b)whetbruveuiomanuabmhaw
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WMWEMEI
smgmom-l O :

m)amtc) Yas.sr Sema!pmpesds
establistiment of new Stock Exchanges

.mummammmmm

mmmmmmmm
ment-l. -

(d)lnd(c) Oltﬂnbabdmem
mendations mede ‘by the Pherwani Study

- Group, adeeblmhabeontaloan»

prove in principle the establishment of new
Stock Exchanges at New Bombay, Gwalior
Chandigarh, Shimia and Nagpur. The main
responsibility for establishment of Stock
Exchangumlswimﬂnpmmefsgrwp

STATBHEN‘N

mmmamnmmm

Name of the sma Name of the Stock Exchange

Andhra Pradesh Hyderabad Stock Exchange Lid., Hyderabad

Assam Gauhati Stock Exchange Ltd. Gauhai.

Bihar Magadh Stock Exchange Associaﬁon l.td. Patna.

Delhi DelhlStod(ExdvangeAssoelaﬂonLtd. Nawmlm. .

Gujarat Ahmedabad Stock Exchange, Ahlmdtbad
Saurashtra Kutch Stock Exchange Lid., Rajkot.
Vadodara Stock Exchange Ltd., barocda.

Kamataka Bangalore Stock Exchange Lid., Bangalore
Mangalore Stock Exchange Ltd., Mangalon

Kerala Cochin Stock Exchange Lid., Gochin. o

Madhya Pradesh M.P. Stock Exchange indore.

- Maharashtra Bombay Mﬁm Bombay.
: .PunosmckEmnmemq-..ﬁ )

Overtho Qoumor Exchamo of lndn. Dombay

Orissa ) Bhubannwar Stock Exdum Anoemion Ltd -

Bhubaneswar.
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- Namew ot the State 'mammw

- o ~»memm ud \.udmam

NamesoiPlaceSfdrwﬁichpmposa’ts" .
havebeenreceivedtorestabllshmm
o'newStaekExchanges

Name of the Places
Agra
Bhopal

i s’ i

Thl'uvananthapuram

i

. Varannasi

i

Cdammu —

- Jamnagar ~ imponts by Pepsi Foods

Jodhpur - 1652. SHRI SHIV SHARAN VERMA:
* Willthe Minister of COMMERCE be pleasad

Jullunder - to refer to the reply given to Unstarred -

S : Quomnﬂo 137200Nov«mor29,1991

| (a)wmmeonmmunavem

o _ the information;

. NewBombay  (6) ¥ not, the reasons for the delay?
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THE MINISTER OF STATE OF THE = mmmmsmrdFINmeEbopbasod
MINISTRY OF COMMERCE (SHRI P.  to state:
cHIDAMBARAM) (a) Yes, Sir.
. {a) the present rate .of inwest pre-
(b) and (c). A Statement is enclosed. ‘mwmurbusmbanks
Assurance has been fulfilled on 8.2.92. '
. : (b)wbelhermany mdusnial institutions
STATEMENT . havademandodtomodﬂylhepresentpoﬁcy
wgarding rate of interest;:

-No request as per the contents of part
(a) of the question was received till Oct.,
1991. However, during Nov., 1991 arequest
‘was received from M/s. Pepsi Foods, in the
“Ministry of Food Processing to amend the
- Export Obligation to an absolute export of
Rs. 400 crores over a period of 10 years
instead of the existing obligation of 50% of
" itstumover. The matteris undertheirexami-
nation.

Noimport permission has been granted
to M/s. Pepse Foods Pvt. Ltd. to import
ingredients forthe manutacture of soft drink
concenlratesby this office. M/s. Pepsi Foods
have aiso confirmed that they have not
imported any ingredients for the manutac-
ture of soft drink concentrates and all ingre-

dients are bought locally.
Interest Rates in Banks
1653. SHRI ARVIND TRIVEDI:

SHRI SIMON MARAND!I:
SHRI GURUDAS KAMAT:

(c) it so, the details thereof; and
(d) the reaction of the Government

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The lending and deposlts rates
applicable to Scheduled Commercial Banks
with effect from 2nd March 1992 are given
in the Statement.

(b) to (d). Reserve Bank of India (RBI)
has reported that number of representa-
tions have been received by them regarding
the hike in lending rates and their impact on
production. In this connection, it may be
stated that with effect from 2nd March 1992
thelending rate on credit iimits of overRs. 2
lakhs has been reduced by one percentage
point, from 20% (minimum) to 19% (mini- -
mum) and the banks have already been
advisedto reduce the rates for allborrowers
under this category by a minimum of one
percentage point over the rates charged to
such borrowers before 2nd March 1992.

STATEMENT

1. Size of Limit

Rate of interrest
(%per annumy)

- . (a) Upto and inclusive of Rs. 7500/-

1.5

~{b) OverRs. 7500/- and upto Rs. 15000/-

(c) Over Rs. 15000/- and upto Rs. 25000/-
(d) Over Rs. 25000/- and upio Rs. 50000/-

_ (e). Over Rs. 50000/- and upto Rs. 2 lakhs

13.0
135
155

165
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1. Size of Limit . Rate of interrest
' (%per annumy)
() OverRs. 2 lakhs ' 19.0
’ - (Minimum)

2. Lending rate for commaodities coming within
the purview of Selective Credit Control (SSC)

Loans/Advances/Cash Credit/Overdrafts 19.0
ageainst commodities subject to SCC (Minimum)
3. Export Credit
(1) Pre-shipment credit
) (a) Upto 180 days. , S 15.0
(b) Beyond 180 days and upto 270 days
(with the prior approval of the Reserve Bank of india) 17.0
(i) Against incentives receivable from Government 150

.covered by ECGC guarantee (upto 90 days) .
(20) Post-shipment credit
(i) Demand bills for transit period (as specified by FEDA)  15.0
(i) Usance Bills
(For total period comprising usance period 15.0
of export bills, transit period, as specified
by FEDAI, and grace period wherever applicable)

(a) Upto 90 days 15.0

(b) Beyond90days andupto six months 19.0
from date of shipment :

(liiy Beyond six months from date of shipment 240

(iv) Agalnst incentives receivable from Government 15.0

covered by ECGC Guarantoe (upto 90 days)
(v) Against undrawn balanoe (uptoso days . 15.0

(vi) Against retention money (for supplies porﬂon only) payble  15.0
within one year nom tho dato ot shpmem (upto 90 days)
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1. Sizeof Limt o . thdm '

(&) Dafelmdcmﬂ

* Deferred Crad for the period beyond 180 days 150
@ EmanIadlnowmemisaspecﬁod . o 190
, {Minimum)

.,(S)PoslshpnamﬁmmcmdldamanhUSDoﬂars
) Demand Biusmuansipenod(asspowbdbyFEDAn 65
i) USANCEMIs(formalperlodcomislmmmepenod 65

otexpoﬂbils.mmlpeﬁod.asspedtbdbyFEDNand
grace period wherever applicable) upto six months from

‘date of shipmert
4. DRI advances - 40
5. mmmmdbmmmmmmwmmwm
term loans.
6. Feneunloamtoagﬂculum snalmblnduslrymdlransponopelatolsuptotwo
whmmwmmmw A
Smofm Rabolﬁwuastf%p.a.)
: (I) OverRs.zsoew ﬂlduptoﬂtm B :_-14.-o
(n) Over Fs. soow/ammonszmm V~~-1s_ho
(i) OverRs. 2|ams : e

(Mlnlmum)

7. The effective Interest rate on dis-- mmwmmmmmwyamas
oouuingoibillsfoorbmmuinthew-b _such the effect interest rate on discounting -
WO"QOPOTM(MHM)WWNW " of bilts of exchange for such category of -
percentage point bom the- lending- rate  borrowars shallbe 18.0percent(minimum).

‘8. mmgmnmm Awmdiﬁawmw
. Mmmmumm -annum Le. 3.0 parcentage point o
mMeummw mmmmmmappmm

pmvﬁngmngm R !

9. mww&mm'
* ofindia Lsd. . :
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10 G)Loansforpurduseofmmm _

(II) Loans 1o individuals agalnst ghares and

debentums/bonds

(i) Other non-prionty secto:pemnalbm .
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| Banks are tree to deter-
, nlnothom

Note:Whetpshon—tenﬁbansare'mubd '

through PACS/LAMPS/FSS the rates of

interest o be charged by banks 1o the.

PACS/LAMPS/FSS shalibe 2.5 parcentage
points lower than the rates to the ultimate
borrowers indicated in item 1 above for the
respective size of the limit.

Rate of interest on dsposrts applicable

with effect from 9th October, 1991
(Excluding FCNFYNRE Deposits)
(Per cent per annum)

Category of Account

()  Current ' Nii
i) Saving . .50
(i) Term Deposits

(a) 46 days to less than one year 11.0

(b) One yearto less thanthree  12.0
years
() Threeyearsandabove  13.0

[ Transiation)
Income tax Ralds on Coal Traders

1654. SHRISIMON MARANDI: Willthe
-Minister of FINANCE be pleased to state:

" (a) whether raids were conducted by
the Income Tax Department during January
and February, 1992 on coal traders in Bihar
andWaest Bengalto unearth the black money;

M) ¥ so thevestéblbhmm in Patna,”
mmcwamwm
were raldod; and

(c)mmasomw(moneyandm-'
criminating documents recovered duﬂng

these raids?

THE MINISTER OF STATE IN THE

 MINISTRY: .OF FINANCE (SHRI
- RAMESHWAR THAKUR): (a) to (c). The
- following business concerns of the Sanwar

Mal Poddar Group located at Dhanbad and

- Bokaro were searched:-

() Ws Basudha Udyog, Bokaro. -

() s Bajrangbali Metal Industries,
Dhanbad.

(iii) Ws Anjani Briquette Industries, -
Dhanbad.

(iv) M/s Kalimata Trading Company,
Dhanbad.

The searches resulted in the seizure of
cash of Rs. 1.39 lakhs and other valuables
worth Rs. 2.37 lakhs, apart from books of
account and documents.

[English]
One-Rank One-Penson

1655. SHRI ANAND RATNA
- MAURYA:
SHRIPAWAN KUMABANSAL:
SHRIMATI: GEETA

MUKHERJEE:
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SHRI BARE LAL JATAV:

SHRI PROBIN DEKA:

SHRI SRIKANTA JENA:

SHRI LAL K. ADVAN!:

DR. AMRIT LAL KALIDAS
PATEL:

SHRI R. SURENDER REDDY:

SHRI RAM VILAS PASWAN:
SHRI MOHAN SINGH:
SHRI JANGBIR SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Government have re-
ceivedthe report of the high level committee
on one rank one-pension;

(b)if so, the recommendations made by
the Committee;

(c) whetherthe Government proposeto

implement the report in to to;
(d) i .not, the reasons therefor;

(e) the time by which it is likely to be
implemented: and

(f) the other facilities being provided by
the Government to the deianoe pension-
ers?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) to (f). The Govemn-
ment have decided 1o accept in toto the
unanemous recommendations containedin
the report of the High Level Empowered
Committee. Government orders in this re-
gard are under issue. .

A statement on the recommendations

made by the Committee andthe other facili- -

ties granted to ex-Servicemen is attached.
STATEMENT

A. Recommendations of High Level
Empowered Commitiee

MARCH 6, 1992
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The High Level Empowered Commit-
teomadomofollowimmcomndaﬂons

Sepoy.Ponslonefs

(i) The rates ot pension of Sepoys who
retired on or after 1.1.1986 with 15 to 17
years of service may be amended by giving
them benefit of 18 years qualifying service.
In other words, the post 1.1.1986 Sepoy
pensioners with 15 to 17 years of service
may also be given the pension equal to that
of a Sepoy with 18 years service.

(i) The pension of all pre- 1.1. 1973
retirees may be brought at par with those
who retired on orimmediately after1.1.1973
and it may be further stepped up to the level
arrived at by neutralising 95% of the differ-
ential between the post 1.1.1986 and post
1.1.1973 rates of pension. The difference
between the pension so arrived at and the
existing pension may be allowed as a one-
time increase.

2. NCOs/JCOs/Honorary Gommis-
sioned Officers

Aone-time increase in pension may be
granted at par with the adhoc ex-gratia
increase in pension admissible under the
scheme approved by the National Front
Government.

3. Commissionedomcars below Rank

of Colonel

The original pension sanctioned at the
time of retirement to pre-1.1.1973 officer
retirees upto the rank of Lt. Col may be
brought at par with the original pension
sanctionedto those who retired on orimme-
diately after 1.1.1973. The original pension
increased as above for pre-1.1.1973 retir-
ees as also the original pension of the
retirees between 1.1.19731031.12.985may
be further raised by giving the benefits of 33
years qualifying service. Thereafter, the re-
vised consolidated pension (RCP) may be
determined inthe manner suggested by the
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4th Central Pay Commission. The differ-
ence between the revised consolidated pen-
sion worked out as above and the existing
pension may be sanctioned as one-time
increase in pension.

4. Officers - Colonelandabdve

The existing pension of pre 1.1. 1973
retirees inthese ranks may be brought at par
with those who retired on or immediately
after 1.1.1973.

5. PRE 1.6.1953 Retirees

The pension of pre 1.6.1953 retirees in
all ranks may also be improved on the same
principles as outlined above and suitable
instructions issued by the Mmistry of De-
fence.

6 Other Principles

Al other principles engrained in the
Scheme for adhoc increase in Pension ap-
proved by the National Front Government
will be applicable to the proposed scheme
for sanctioning one-time increase in pen-
sion.

7. Ex-gratia family pension to families
of deceased reservists

The tamilies of such Reservists who

had optedfor payment of one-time lumpsum -

gratuity and ceased to be pensioners, may
be granted an ex-gratia family-pension of
Rs. 150/- p.m. as done in respect of families
of deceased Contributory Provident Fund
beneficiaries.

8. Option for Drawal of more Advanta-
geous family pension

The families of ex-Servicemen in re-
ceipt of two pensions, who are currently
drawing the less advantageous Family Pen-
sion, will be given an option to choose the
better of the two family pensions..

PHALGUNA 16, 1913 (SAKA)
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9. Speedy Implementation

The Ministry of Defence may ensure

time-boundimplementation of the propesed
scheme.

10. World War Veterans

Ministry of Defence may examine the
provision of suitable relief to the world Wars
1 and Il veterans in a comprehensive man-
ner.

11. Other Problems of Ex-servicemen

Raksha Mantri will set up a suitable
commitiee to examine he remainder prob-
lerhs of ex-servicemen on a time limited
basis and suggest appropriate solution
thereto.

12. Date of Commencement

The increased benefits admissible as
result of implementing the recommenda-
tions of the High Level Empowered Commit-
teemaybe allowedwith effectfrom 1.1.1992.

B. Packing of Facilities/concessions to
Armed Forces Pensioners :

There Is a comprehensive package of
facilities/concessions/welfare measures to
which Armed Forces Pensianers are entiled.
The important facilities/concessions are in-
dicated below: -

(a) Eligibility to apply against vacancies
reservedfor ex-Servicemen underthe Cen-
tral Govemment Departments/Public Sec-
tor Undertakings.

(b) Eligible to avail of any of the training
Schemes meant for ex-Servicemen to im-
prove their skills. '

(c) Eligible to avail of facility for starting
self-employment ventures under several
schemes, major among them being -
SEMFEXI, SEMFEX 1i, SEMFEX lil. There
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transportation agencles for coal and petro-

leum products

advantage of by the Pensioners.
(e) Ganteen faciltis.

~ {f) incase of need, eligible for financial

assistance provided by the KSB, Services
Headquarters and other Organisations.

{g) children’ of those Pensioners who
were disabled in action enjoy educational
. concessions like complete exemption from

tution and otherfeas, hostel charges, costof

books and other stationery, cost of uniform
~ etc. upto first Degree Course.

(h) Provision of artificial limbs and sur-

gical appliances for disabled/War Injury
Pensioners.

(i) Specialpension of Rs. S0/-per month
in case of blinded Pensioners whose blind-
ness is attributable to military service.

() Constant Attendance Allowance in

appropriate cases imespective of the rankto
War Injury Pensioners.

(k) In addition, there are a number of
other welfare measures undertaken by the
State Government which are available for
the benefit of these Pensioners. The posi-
tion however, differs from State to State.

[ Translation]

Trade Agreement with Erstwhile Soviet
Republics

1656. KUMARI UMA BHARTI:
SHRI E. AHAMED:

mb. 1‘92

“‘»manurmer ofomermswhu' S
_allotment of petroleum praduct agencies, -
allotment of Unk' Trust of India agency, -

ofc. whichcan alsobetaken

mmm

- SHRIR. SURENDERREDDY:
sum PRATAPRAO  B.
.mommosmm..

WlllhemnisterofOOMMEHCEbe'

_ R pbassdtostm
(d) Free medical facilllies in the Milltary .

- {a)whetherthe mntdwelopmntsm

: memmnussnmmsedw
- sion among the Indian exporters of various

() ¥ o, the oon_modities which have

. (c)tboextemoﬂall intrade andthe loss
suﬂemdso far; :

. (d)whethartheGovemmnthavsmada
trade agreements with the new Republics;

(6) if 50, the details thereof; and

{N if not, the steps proposed tobe taken
by the Government to make trade agree-
ments with ail the Republits?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHR! P.
CHIDAMBARAM): (a) to (c). The political
and economic uncertainties that the erst-
while Soviet Union underwent had generally
an adverse impact on Indian export causing
some amount of apprehension and
uncertainity to Indian exporters. The ex-
ports to erstwhile USSR declined by about
Rs. 1198 crores during the period April-
Nov., 1991 as compared to April-Nov. 1990
Sectoral performance in the engineering,
textiles, leather and mineral and one sectors
was low as compared to the 1991 Indo-
Soviet Trade Plan provisions.

(d) to (f). Yes, Sir. Trade agreements
have already been concluded withkazakistan
and Uzbekistan. The Trade Protocol with
Russia has also been signed. Discussions
have also been held eight the Republics of -
Ukraine, Belarus and Azerbaljan.
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[English} .
 Trading Activities of Tibetan Refugees

1657. SHRI BIJOY KRISHNA
HANDIQUE: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the memorandum sioned
recently betweenthe Governments on India
and China on border trade is kkely to ad-
versely affect the prospect of the trading
activities of the Thetan refugees; and

(b) if so, the steps Government have
contemplated to protect the interests of the
Tibetan refugees?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) No, Sir.

(b) Does not arise.

Pollution Check In Delhi .

1658. SHRI GANGADHARA
SANIPALLI: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the number of Govemment and
private vehicles chalianed upto December,
31,1991 with a view to check poliution in
Delhi;

(b) the details of the fines imposed;

(c) the extent to which pollution has

been checked as a result of this; and

(d) the names of the States/Union Ter-
ritories where the laws for pollution checking
of vehicles exist?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE, TRANSPORT
(SMRI JAGDISH TYTLER): (a) During the

period March"3010 Dec.91, 12,917 vehicles

Written Answers 222
were challaned.

(b) A fine of Rs. 22,77,750/- was im-
posed.

(c) Upto Jan. '92 approximately, 12.68
lakh vehicles were checked and 16% ve-
hicles were founds poliuting beyond the
prescribed standards in comparisonto 36%
vehicles exceeding prescribed standards
between Dec 87 - Feb'90.

(d) Provisions of Motor Vehicles Act,
1988, are applicable uniformly all over the
country. v

import of Video Films

1659. SHRI SOBHANADREESWARA
RAO VADDE: Wil the Minister of COM-
MERCE be pleased to state:

(a) whether the Govemment propose
to issue fresh guidelines for importing edu-
cational, scientific and technical Video films
for their duplication in the country; and

(b) if 50, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). The items
covéred by Appendices 1 Part-A, 2, 5 Part-
B8and 11 constitute the ‘Negative List’. The
items included in the ‘Negative List’, except-
ing those covered by Appendix 2, Parnt-A,
the import of which is banned, shall be
allowedtorimport against specific licencees.
All other items not included in the ‘Negative
List’ shall be freely impertable.

ACC and NCC Tralning
1660. PROF. UMMAREDDY
VENKATESWARLU: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Auxiliary Cadet Corps
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and National Cadet Corps are still being
organised in Schools and Colleges respec-
tively;

(b) if so, the number of.schools and
colleges where these are functioning;

(c) the total strength of cadets trained,
yearavise and State-wise during the past
three years;

(d) the annual budget allocated during
the above period for this purpose; and

{c) the percentage of these trained
cadets absorbed in detence services during
the period?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (e). The National
Cadet Corps (NCC) is being organised in
4156 colleges and 6030 schools inthe coun-
try. There is no Auxiliary Cadet Corps.

The NCC Organisation is funded jointly
by the Centre as well as the States and
Union Termitory Administrations. While the
State Governments and the Union Territory
Administrations make provision for their
share of expenditure in their respactive bud-
gets, the major share of expenditure of the
Central Government is borne by the De-
fence Services Estimates. Besides theshare

MARCH 6, 1992
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of expenditure of the States on NCC in the
schools colleges run by the various Central
Ministries and Departments, the respecive
Ministries ike the Ministry of Human Re-
source Development, Ministry of Raiways,
elc. a'so bear a share of the cost. These
figures, not being separately computed, are
notreadily available. However, the expendi-
ture incurred under the relevant Sub Head of
account for NCC in the Ministry of Defence
budget for the past three years is as below:

1988-89 ...Rs. 12.10 crores
1989-90 ...Rs. 16.04 crores

1990-91 ....Rs. 15.32 crores

This Sub Head of expenditure refiects
only expenditure relating to pay and aflow-
ances of Wholetime NCC Officers, clothing
for Cadets, Camp expenditure, etc.

Although, the aim of the NCC is not
exclusively to prepare Cadets to join the
Armed Forces, a total of 2065 NCC Cadets
joined the Defence Services as Commis-
sioned Officers during the last three years.

The Statewise Cadet strength of the
NCC for the last three years is in the State-
ment appended.
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Opomlonofaounddm

1661. &ﬂlANBAPASUERA.mun
Minister of FINANCE be pleased to state:

(a) whether the Government have al-
lowed the private parties to operate bonded
warehouses;

(b) Whether the Central Warehousing

Corporation has been operating bonded-

warehouses all over the country; and

(c) if so, the reasons for allowing the
private parties to operate bonded ware-
houses particularly in view of likelihood of
non-payment of dues by them fo the Union
Govermment?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) Yes, Sir,

(b) As on 31.12.91, Central
Warehousinng Corporation were operating
174 customs bonded warehouses in 15
States and 4 in Union Territories.

(c) Licenses for establishment of pri-
vate bonded warehouses are granted in
cases where.

(1) The Central Warehousing Corpora-
tion or State Warehousing Corporation are

unableto provide the required godown facill-

ties;

(if) in such of those cases where the
imported goods need specialised storage
conditions;

(ify are in the nature of hazardous/
‘explosive goods,

(iv)goods which require roundthe clock
service; or goods used in export oriented
industries.

- Non-payment of Govemment dues is
uniikely as the licences are granted under
the provisions of the Customs Act which
adequately protect the interests of revenue.
Moreover, goods once entered for ware-
housing are required tobe cleared withinthe
specified statutory period or extended pe-
riod, failing which the bonds executed at the
time of warehousing of the goods become
enforceable under the provisions of the
Customs Act, 1962 enabling recovery of
Government dues.

[ Transiation}
Smuggling of Mongoose Furs

1662. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of FINANCE be pleased to
state: :

(a) whether any case of smuggling of
therestricted monogoose furs havecometo
the notice of the Government during the last
three years and the current year so far;

(b) ¥ s0, the details thereof; and

(c) the action taken or proposed to be
taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (c). The
information is belng collected and willbe laid
on the Table of the House.

[English]

Worild Bank Assistance for Forestry
. and Fisherles Projects

1663. SHRI PRAFUL PATEL: Wil the
Minister of FINANCE be pleased to state:

(a) whetherthe World Bank has agreed
1o provide assistance for forestry and fisher-
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ies projects in Maharashtra and West Ben-
gal; and

(b).if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes, Sir.

(b) Three Projects have recently been
negotiated with the Intemational Develop-
ment Association (1.D.A.), as follows:

1. Maharashtra Forestry Project for
IDA Credit of SDR 88.9 million
- (equivalent to Rs. 322.6 Crore).

2. West Bengal Forestry Project for
IDA Credit of SDR 24.1 million
(equivalent to Rs. 87.4 Crore).

3. Shrimp and Fish Culture Project
covering five states including West
Bengal, for total IDA Credit of SDR

. 62.9 millon (equivalentto Rs. 228.0
Crore). .

Alithe three projects are expectedtobe
taken up for implementation shortly.

[Transiation)
Transportation of Chemicals

1664. SHRI RAMKRISHNA
KUSMARIA:
SHRI PRABHU DAYAL
KATHERIA:
SHRI BALRAJ PASSI: -

Will the Minister of SURFACE TRANS-

PORT be pleased to state:

(a) whether the Government have con-
stituted Road Safety Committees at State
and district levels for checking any mishap
during the transportation of various chemi-
cals; ;
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(b) if so, the details thereof;

232

(c)whether anyrules have been framed
for imparting training to the dribers trans-
porting these chemcals; and

(d) it so, the detalls thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No, Sir.

(b) Does not arise.
(c) Yes, Sir.

(d) Rule 9 of the Central Motor Vehicles
Rules, 1989 proides for the qualification and
training requiredtobe possessedby a driver
for driving vehicles carrying dangerous or
hazardous goods. This Rule is yst to be
brought into force. Relevant extract of this
Rule is annexed as statement.

STATEMENT

Rulo 9: Educational qualifications for
drivers of goods carriages camnying danger-
ous or hazardous goods.

1. On and from the date of com-
mencement of this rule, any per-
sondriving agoods carriage carry-
ing goods of dangerous or hazard-
ous nature to human fife shall in
addition to being the holder of driv-
ing licence to drive a transport
vehicle, also possess minimum
educational qualification of a pass
in the 10th standard or possess a
certificate of having undergone a
course connected with the trans-
port of such goods, for such period
and from such estabiishments as
may be specified by notification in
the Official Gazette by the State
Government from time to time.
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2. Theholderof adriving licence pos-
sessing the minimum educational
qualification or the certificate re-
terred to in sub-rule(1), shall make”
an application in writing on a plain
paper along with his driving licence
and the relevant certificate to the.
licensig authority in whose jurisdic-
tion he resides for making neces-
sary entries in his driving licence
and if the deriving licnece is in
From 7, the application shall be
accompaniedby thefee is referred

to in Sl. No.8 of the Table to Rule-

32.

3. Thelicensing authority, on receipt
of the application referred to in
sub-rule(2), shallmake an endorse-
ment in the driving licence of the
applicant to the effect that he is
‘authorised to drive a goods car-
riage carrying goods of dangerous
or hazardous nature to human life.

- 4. Alicensing authority otherthanthe
original licensing authority making
any such endorsement shall com-

municate the fact to the original

licensing authority.

Loans to Industrial and Agricuitural
Sectors

1665. SHRI NARAIN SINGH
CHAUDHRE:
SHRI SHDHIR SAWANT:
SHRI J. CHOKKA RAO:
Willithe Ministerof FINANCE be pleased
to state:
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(a) the amount of loans provided by
banks and financial institutions to the indus-
trial and agricultural sectors in each states

-during the last three years, year-wise; and

(b) the amount of loans of these two
sectors waived off and the amount not re-
covered so far, bank and financial institu-
tion-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The State-wise outstanding
amount of loans of commercial banks for
agriculture and small scale industries (SSI)
sectors as at the end of December, 1989
and March, 1990 (latest available) is given
in Statements | and ll. Similarly, the amount
Sanctioned and Disbursed by all financial
institutions to industries in each sate for the
year 1988-89, 1989-80 and 1990-91 isgiven
in Statement Ill.

¢

(o) The Agricultural and Rural Debt
Relief (ARDR) Scheme, 1990 was intro-
duced by the Government for providing
Debt elief to the extent of Rs. 10,000 per »
borrowertoeligible borrowers including farm-
ers, artisans and weavers in rural areas.
Under this scheme, the amount of loans

~ waived was Rs. 7714.60 crores. As regards

the concessions and settlements made by
banks with their client the same will be
decided by them upon the merit of each
case. However, the amount of overdues of
banks against the outstandings in Agricul-
ture and Industries of all size as on March,
1990 (latest available) was as under:

(Rs. Crores)
Sectors Amount outstanding  Amount Overdues
Large & Medium industries 32549.41 4276.94
Small Scale Industries 15198.15 3074.83
Agriculture 16603.06 3450.78
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STATEEMENT '
sm-mmmaomngm»mms&wmbyam
Commercial Banks as on the last Friday of December, 1968, September, 1939and
March, 1990(Latest Available) -

Name of State/Union Termitory December September  March .

1988 1989 1990
1 ' 2 3 4

| ‘Haryana 587 . | 634 678
Himachal Pradesh 68 n. 95
Jammu & Kashmir . 50 | 51 54
Punjab ‘ 951 1046 1110
Rajasthan 688 722 79
Chandigarh 17 : 187 . 198
Delhi 127 236 194
Assam ] 19 © 13t 133
Manipur . ' 5 6 7
Meghalaya ' 9 12 13
Nagaland . 15 ~ 18 20
Tripura 18 23 26
Arunachal Pradesh 2 3 3
Mizoram ’ 2 2 2
Skkim : 4 4 5
Bihar 690 752
Orissa 331 a59 391
West Bengal - s, 592 673
Andaman & Nicobar | 2 3
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Namo of StataUnion Tomtory ~ Decomber  September  March
1988 1989 1990
1 2 3 4
Madhya Pradesh ' . 809 935 1037
Uttar Pradesh | 1347 1466 1725
Gujarat ) | | 787 787 832
Maharashtra 1:339 1572 1715
Goa ' 28 33 38
Daman & Diu _ . 1 1
Dadra & Nagar Haveli 1 1 1
Andhrapradesh - 1827 1927 2089
Kamataka 1286 1487 1530
Kerala 583 609 ° 730
Tamil Nadu 1567 1770 2043
Pondicherry 31 30 33
Lakshadweep - 0.4 0.4 03
*Data relates to Goa, Daman & Diu. . .
STATEMENT-§

State-wise Outstanding Advances to small Scale industries Sector by all Schduled
Commercial banks as at the end of Dec. 1988, Sept, 1989 and March, 1990(fatest

-available)
‘Armmt(Rs.hm)
Staten. s Dec.1988  Sept.1989  March1990
1 . 2 3 . 4

Haryana i 399 a1 - 472
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Amount (Rs. in crores)
Stata/U.T.s Dec1968  Sepl.1989  March1990
1 2 3 P
Himachal Pradesh 63 - % 81
Jammu & Kashmir "95 9 103
Punjab 88 824 - 949
Rajasthan 321 - a3 417
Chandigarh . 73 83 84
Dehi 975 120 1279
Assam 123 139 147
Manipur 12 14 14
. Meghalaya’ 3 5 6
Nagaland 12 13 15
Tripura 9 1 12
Arunachal Pradesh 5 3 3
Mizoram 3 -3 3
Skiim 2 2 5
Bihar 380 443 496
Orissa 189 - 2 235
West Bengal 912 1035 1107
Andaman & Nicobar .2 2 2
Madhya Pradesh 531 583 636
Utitar Pradesh 1162 1258 1426
Gujarat 06 . 1051 1182
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Amount (Rs. in crores)

State/U.T.s Dec.1988  Sepl.1989  March1990
1 2 s 4
‘Maharashtra 2362 2708 . 1903
Daman & Diu . 7 7
Goa 58° 58 59
Dadra & Nagar Haveli | 2 3 2
" Andhra pradesh : 807 903 949
Kamataka | 839 923 990
Kerala - 528 572 535
Tamil Nadu 1312 1672 1827
Pondicherry s 19 20
Lakshadweep 03 03 03

*Data “relates to goa, Daman & Diu



Written Answers 244

MARCH 6, 1992

8'v29 v'2ey §'505 L'S8L) 8'829 . 8'9¥8 usepeid BAUPRN 2L
£'s¢t ozeL 9'isk oLz L2 0002 sy ‘L
6'0SS 5'90% 0'20¥ £vE8 S'9vg L8vS ‘eyeluEy 04
Lee Lo 908 zvs Les Y] Jjwysey g nwwepr ‘g
e €06 b'sL v'see £¥S1 N 0Lz "ysepeid [syorwi g
SYIE. 8’62 o'csl L'pSe 0'ees 0'9€e euekiey L
6's.€) '€26 ol L'€2se 0'c9st 9'L5L4 rrEing 9
z6L ror SvY 28 . 8L 8'rs wo g
6'604 _ 8'861 LISk L's6l €0 9112 ryge %
NV 6'8S 6'sy 2'69 voiz 6'65 wessy g
vl 8'0 0 oY 0k 80 ysepeid [eyoeunty g
6'sv6 1'099 zeze ¥'106} g'LL6 €02 ysepeidwiypuy L
8 Vi 9 g v € F t
16-0661 | 06-6864 68-8864 160664 06-6964 68-886/}
(eu010 *sy) pesmasa Junowy poUooLES sepoyLe) e&e%aw.m ‘ON'S

243 Writlen Answers

16-0664 PUB 06-686} ‘68-8864 JBOA 0} J0j 56115npU| 0} (SI=ll) Suonyisyl feouBUl ire Aq pesings|d pue peuojiouss s.SoE( esim-a S -

il - LNGW3LVYLS



.

Written Answers PHALGUNA 16, 1913 (SAKA)

Written Answers 246

245

g'loy 1'eee 0222 0'8179 2'60¢ Soly .»o_.o._.:w._. uojun ‘02
2L . L'98E S'vey S'609 Ay} ey . jeBueg 1sem ‘62
£ess 6'S0L 9858 Zveel '9.0} 92961 ysepeideun b2
ze Le 0 €t S'hi v's endyi ‘€2
£8e8 L€e8 z'269 0°2ee! 9'g8lL 8'1El) npeN ey ‘22
9 . s Lt z1 08 ve wpps K2
zeey 620¢ L8iz 0'8vL 9'9L8 esuL . veyseled ‘02
'sSE 9'6s¢ €892 grssy 2'598 s'69v ‘qefund ‘61
‘g'262 SvLL SYIZ 2206 LoLe 6'96€ essyo ‘gl
s zv €S ez ot €6 pueigbeN . ‘Ll
Cov o Ls Sy o'y VL ‘wesoziN - 9l
L. zh P oS 1oL v eheeybon ‘sl
oy CY) st 92 z2 ezt induew vl
2052 o8l 6'80V1 ceEvy 8'vvoE 0'evL equsereyeN  °cl
] Y 9 s » € z f
160661 - 066861 66-8561 16-0661 06-6861 68-9961
(ss019 s pesinasa Junowy potoliiEs ssoyLe, UOUN/SEIS  ON'S




-

247 Written Answers MARCH 8, 1992 Wiltien Answers 248
Proposals from Uttar Pradesh for " 'withthe Govemment at presentandthetime
Allocation of funds from Central by which a decision will be taken thereon?

Roads Fund

1666. SHRIRAJVEERSINGH:

SHRI SANTOSH KUMAR
GANGWAN:

SHRI BHUWAN CHANDRA
KHANDURL:

Will the Minister of SURFACE TRANS-
PORT bepleasedtostate:

(a) the details of the proposals sent to
the Union Government by the Government
of Uttar Pradesh for allocation of funds from
Central Road Fund during the last three

years;

(b) the number of proposals approved
bythe Government andthe number of those
mjaded;

(c)lher;asonsforreiadlngmepmpo&
als; and :

(d) the names of the proposals pending

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) 43 schemes
amounting to Rs. 119.50 crores have been
received from the Govermment of Uttar
Pradesh against Central Road Fund
programme for the 8th Plan period.

(b) and (c). Since actual augmentation
of Central Road Fund against which the
proposals were invited has not yet taken
place in accordance with Revised Resolu-
tion adoptedbythe Parliamenton 13.5.1988,
it has not been possible to process the
schemes sent by the State Government so
far.

(d) Astatement indicating the names of
pending schemes and their cost Is attached
herewith. It is too early to indicate the time
for approval of the schemes since decision
about augmentation of the Central Road

--Fund is yet to be taken.
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Status of Bank Manegers

_ 1667.SHRISURENDRAPAL PATHAK:
Witlthe Minister of FINANCE be pleased to
state: ’

(a) whether the Govemment propose
to give status to bank Managers equaltothe
gazetted officers of Central Government;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir.

(b) Does not arise.

(c) Gazetted satus is relevant only to
such officials who are paid from the Consoli-
dated Fund of India or a State. The employ-
ees of the pubiic sector banks are not paid
from the Consolidated Fund of India or that
of a State Government. The conierment of
Gazatted status on them is, therefore, not
relevant.

1668. SHRIHARI KEWAL PRASAD:
SHRI P.C. THOMAS:

Wilithe Minister of FINANCE bepleased
to state:

(a)the amount of loans provided by the
banks under Integrated Development
Programme and Twenty Point Programme -
during the year 1990 and 1991 sofar,bank-
wise; and
_ (b) the number of persons benefited
under each scheme State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Number of persons
benefited alongwith loans provided by banks
(i.e. Commercial Banks, Regional Rural
Banks and Cooperative Banks) under Inte-
grated Rural Development Programme
(IRDP) during the financial years 1989-90,
1990-91 and 1991-92 (upto December 1991)
is indicated below:

Total number of

Financial Year Loans provided

beneficiaries by banks (Rs. in crores)
1989-90 33,51,373 1220.53
1990-91 28,97,775 1190.30
1991-92 (upto Dec.91) 12,21,842

681.63

State-wise break-up is given in State-
ment-I.

Data relating to Commercial banks ad-

vancing under 20-Point Programme-1986
as at the end of Sepiember, 1989 and
September, 1990 (latest available) is as

under.
{No. of Alcs in lakhs- Amount in R. crores).
' ' No. of A/cs Amount Outstanding
September, 1989 245.26 11871.25
" September, 1990 265.25 1265752
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The data about above for each Public ~ State-wise breaK oy iz gwvew {A
Sector Banks is being collected and will be Statement-ii.
faid onthe Table of the House. However, the
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Recommendations of Narasimham
Committes

[English)

1670. SHRI TARA CHAND

KHANDELWAL:

SHRI CHITTA BASU:

SHRI G. MADEGOWDA:

SHRI MOHAN RAWALE:

DR. Y.S. RAJASEKHAR
REDDY:

SHRIR. SURENDER REDDY:

SHRI GIRDHAR! LAL
BHARGAVA:

SHRISURYANARAIN YADAV:

SHRI JEEWAN SHARMA:

SHRIM.V.V.S. MURTHI:

SHRI RAM NARAIN BERWA: .

SHRIBHAGEY GOBARDHAN:

Wilithe Ministerof FINANCE be pleased
fo state:

(a) the details of the main recommen-
dations of the Narasimham Committee;

(b) whether the Govemment propose
to implement the recommendations made
by the Comniittee:

(c)if so, the details thereof and the time
by which these are likely to be implemented;
and .

{(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (d). The Committee on the
Financial System under the Chairmanship
of ‘Shri M. Narasimham, in its report has,
inter-alia, recommended (a) establishment
of a four tier hierarchy for the banking
structure with 3 or 4 large banks including
State Bank of India at the top (which couid
beintemationalincharacter) andruralbanks
(including RRBs) at the bottom (confined to

MARCH 6, 1992
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rural areas and mainly engaged in financing
agriculture and related activities), (b) hiving
off supervisory functions over banks and

“financial institutions to a separate quasi-
autonomous body under aegis of the RBI;
(c) larger role for the private sector; (d) a
phased achievement of 8 percent capital
adequacy ratio as recommended by the
Basle Committee; (e) abolition of branch
licensing policy; (f) phased reductionin SLR
starting from 1991-92; (g) deregulation of
interest rates which are to be related to the
Bank Rate on the basis of guidelines given
by the Chakravarty Committee; (h) compe-
tition among financial institutions which will
adopt a syndicating or participating (instead
of consortium) approach; (i) retention by
IDBI of only its refinancing role and delega-
tion of its direct lending activity to a separate
corporate body; (j) prudential guidelines
governing the functioning of banks and fi-
nancial institutions and (k) properclassifica-
tion of assists and full disclosure and trans-
parency of accounts of banks and financial
institutions.

The Committee also make recommen-
_dations regarding directed investments and
credit programmes, establishment of Spe-
cial Tribunals to expedite the recovery pro-
cess and setting up of a separate institution
by the Govemment of India to be known as
the Asset Reconstruction Fund with the
express purpose of taking over a portion ot
the loan portfolio of banks which has be-
come bad and doubtful and whose recovery
is being hampered by the slow legal pro-
cess. Thus the recommendations seek to
address issues of declining profitability and
efficiency and seek to restore the autonomy
and flexibility of operations within an overall
framework of reasonable monetary stabil-
ity.

Some recommendations of the Com-
mittee need further consideration and imple-
mentation is p<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>